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REPORT DATED 16.08.2021 OF THE ENVIRONMENTAL ENGINEER, TELANGANA STATE
POLLUTION CONTROL BOARD (TSPCB), REGIONAL OFFiCE, KOTHAGUDEM
(RESPONDENT No. 2 0.A NO. 20 OF 2021 and RESPONDENT No. 3 0.A NO. 174 OF 2020)
IN O.A. NO. 174 OF 2020 AND O.A NO. 20 OF 2021 FILED IN THE HON’BLE NGT.

It is to submit that Hon’ble NGT has issued an order dated 21.07.2021 in the matter of O.A.
No. 174 of 2020 filed by Sri Banothu Nandu Nayak R/o. NTR Nagar, Sathupalli (V & M), Khammam
District & O.A. No. 20 of 2021 was filed by Sri Oggu Srinivasa Reddy, S/o Keshava Reddy and
another, R/o. Narayanapuram & Rejarla village, Sathupally Mandal, Khammam District and directed

the Board to submit status report.

In this regard, the following details were submitted:

e M/s Singareni Collieries Company Limited is having two mines in the name of Jalagam
Vengal Rao OC - I and Jalagam Vengal Rao OC - II in Ayyagarupeta (V) and
Kommepelli (V) respectively in Sathupalli Mandal, Khammam District. These are two

seperate open cast coal mines for which they have obtained separate EC, CFE and CFOs.

e JVR OC -I Expansion was started in 2007 with mining capacity of 2.5 Million TPA (Peak
- production) in mine lease area of 547.08 Ha. (including Forest Ian_cl of 380.52 Ha.). They
bbtained EC from MoEF&CC vide order dated 27.07.2007. They also obtained CFE from
the TSPCB vide order dated 27.09.2007. The TSPCB has issued latest CFO vide order
dated 03.10.2016 with validity upto 30.06.2021. Copies of the same are enclosed.

e Subsequently they increased the production from 2.5 Million TPA to 5 Million TPA for
JVR OC -T as per the coal demand to meet power requirement by the State Government
for which they have not obtained EC and Consent of the TSPCB. Later, they approached
the MoEF&CC for violation of the EC on increase of production capacity and MoEF&CC
directed to go for EC procedure and they obtained ToR (Terms of Reference) in which
credible action is to be initiated which is one of the condition.

e The industry also requested the State Government to initiate Credible action against
them and State Government has forwarded the same to the TSPCB for taking necessary
action.. As per the directions of the Head office, TSPCB, Hyderabad the Regional office,

~+'Kothagudem has filed a complaint against Singareni Colliéries Company Ltd for initiating
credible action regarding increase of production. The case was appeared before Hon'ble

First Class Judicial Magistrate, Sathupalli and same is pending.

e For JVR OC - I, Public hearing was also conducted on 14.02.2020 under EC procedure
and they obtained EC for increased production capacity vide EC dated 01.02.2021.

e The SCCL has applied for CFE & CFO for increased production to the TSPCB for JVR OC-I
project and same are under process.

o M/s Singareni Collieries Company Limited, Jalagam Vengal Rao opencast mine-II
(JVR OC-II), Kommepalli (V), Sathupalli (M), Khammam District has obtained
Environment Clearance from MoEF & CC vide letter No.J-11015/268/2007-IA.11 (M) dated
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28.03.2010 for mining capacity of 4 Million Tonnes per Annum (Normative) with a peak
production of 5 Million Tonnes per Annum. They also obtained CFE from the TSPCB vide
order dated 26.06.2015. The industry has started coal mining activity in October 2017.

The industry obtained latest CFO from TSPCB vide order dated 03.01.2018 with validity
upto 31.10.2022.

It is to submit that they proposed to increase the mining capacity from 5 MTPA to 10
MTPA by amalgamation of Jalagam Vengala Rao Opencast Mine Expansion (JVR OC-I Expansion)
with Jalagam Vengala Rao Opencast Mine (JVR OC-II) in total mine lease (ML) area of 1953.46 Ha
(including proposed area of 256.68 Ha.). After amalgamation, the project may be named as
Jalagam Vengala Rao Opencast Mine (I&II Expansion). In this regard, Public hearing was
conducted on 14.02.2020 and minutes were communicated to MoEF & CC, New Delhi on
24.02.2020 for further process. '

Earlier, the Board officials have inspected and conducted AAQ and Noise monitoring for the
JVR OC - T and JVR OC-II during 07.12.2020 to 09.12.2020 and also collected waier samples. As
per latest analysis reports for the samples collected in December 2020, the values are within the

prescribed standards for mine discharge water.

During Ambient Air Quality Monitoring, JVR OC — I was stopped its production
(coal excavation). But, operations like overburden bund formation and vehicle
transportation activities are going on and also coal mining excavation along with other
works like coal transportation, overburden filling etc. of the JVR OC-II were in
operation. Noise monitoring was conducted at the time of blasting operations. Hence,
the AAQ analysis reports reflect its values when coal mining activity, coal transportation
(from the Sathupalli mine site to Rudrampur CHP and other areas) and other ancillary
operations were in active for JVR OC-I and JVR OC-II.

It is to submit that the Board officials have inspected M/s Singareni Collieries Company
Limited, JVR OC-I & JVR OC-II, Sathupalli area, Khammam District on 15.07.2021 and 05.08.2021

and the observations made during inspection are submitted as follows:

1. Mining operations of JVR OC-1 stopped due to exhaust of coal j'_esei'ves._But, other
activities like overburden bund formation and vehicle transportation ,z:]ctivjtigs,are going
on. . '

2. Coal mining excavation along with other works like coal transportatio-n, overburden filling
etc. of the JVR OC-II were in operation.

3. No discharges from JVR OC-I as mining operations of JVR OC-I stopped due to exhaust of
coal reserves.

4. No discharges of mine discharge water from JVR OC-I & II projects into Jeenugumilli tank.

5. Now, they are discharging mine discharge water of the JVR OC-II project in to Chillavagu
and Kistaram tank.

6. The industry has provided arrangement for manual mixing of lime for neutralization of
mine discharge water and also provided settling earthen ponds. After treatment excess

mine discharge water is discharging into Chillavagu cheruvu and Kistaram tank.
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7. They provided water meters before pumping of mine discharge water into internal drains
finally connected to Chillavagu and Kistaram tank.

8. They provided garland drains and siltation ponds around mine area.

9. They provided water sprinklers along haul roads and also provided 15 Nos. of mobile
water tankers to control fugitive emissions due to coal transportation vehicles. And also
provided 3 Nos. of mist spraying systems at Coal Handling Plant (CHP). These water

sprinklers were in operation at the time of inspection.

It is to submit that, the Board officials have collected the samples of mine discharge water,
water from Jeenugumilli tank and ground water samples during inspection on 15.07.2021. As per
the analysis report of the mine discharge water the values are within the prescribed standards.
Copies of the analysis reports of mine discharge water, Jeenugumilli tank water and Borewell

samples are enclosed.

As per the analysis report of the Jeenugumilli tank water, ‘the values are indicates that
Dissolved Oxygen (DO) values fall under ‘C’ class and the same can be used for drinking water
source after conventional treatment and disinfection and the values of Conductivity falls in class E
Irrigation, Industrial Cooling, Controlled Waste disposal as per Central Pollution Control Board
(CPCB) water quality criteria. The farmers and others have informed that they are using water from
Jeenugumilli tank for irrigation purpose. The water sample collected from the Jeenugumilli tank.

CPCB water quality criteria for the surface water standards is submitted as Annexure.

It is also submit that, the Zonal laboratory, TSPCB, Warangal is conducting AAQ monitoring
and Noise monitoring on 09.08.2021 and 10.08.2021. Monitoring analysis reports are yet to be

received.

Earlier, the TSPCB, Hyderabad has reviewed Singareni in the Task Force committee meeting
and issued directions vide order dated 22.02.2021. Copy of the same is enclosed. Compliance of the
Task Force directions dated 22.02.2021 are as follows:

S. Direction RO remarks
No.
1 The mine shall comply with all the CFO & | The industry applied for CFE & CFO for
HWA conditions issued by the Board. production of coal of 5 Million TPA as per EC

i.e. including increased production for JVR OC-I
Project. Applications are under process at Head
office, Hyderabad.

2 The industry shall treat the mine water | » No discharges from JVR OC-I as mining

and thfa treated mine water shall be operations of JVR OC-I stopped due to
reused in the premises and excess treated exhaust of coal reserves. But other

water shall only be discharged into nearby activities like overburden bund formation

water bodies. . . .

and vehicle transportation activities are
going on and also coal mining excavation
along with other works like coal
transportation, overburden filling etc. of the
JVR OC-II were in operation.

> The industry has provided arrangement for
manual mixing of lime for neutralization of
mine discharge water and also provided
settling ponds. After treatment excess mine




discharge water is discharging into

Chillavagu cheruvu and Kistaram tank.

Y

No discharges of mine discharge water
from JVR OC-I & II projects into
Jeenugumilli tank.

3 The industry shall stop open burning of
the bushes and other wastes. The
industry shall carryout composting /
vermin composting of the organic waste.

No firing of bushes / solid waste in mine
premises.

4 The industry shall carryout limited
blasting and ensures that there shall not
be any vibration to the surrounding areas.

The industry reported that they are carrying
blasting operations within the norms prescribed
by Director General of Mines & Safety (DGMS).
This issue is falls under purview of the DGMS.

5 The mine shall provide water meters to
measure the actuali water consumption
and wastewater discharge and maintain a
log register to record the readings.

Provided water meters before pumping of mine
discharge water into interna! drains finally
connected to Chillavagu and Kistaram tank.

6 The mine shall construct garland drain
and siltation ponds of appropriate size at
working area to arrest flow of silt and
sediment. The water collected should be
utilized for watering the mine area, roads,

Provided garland drains and siltation ponds
around mine area. Mine discharge water is
being used for dust suppression purpose.

greenbelt  development etc., after
treatment.
7 The mine shall regularly carryout | > Provided water sprinklers along haul roads

sprinkling of water at raw material loading
and at transfer points to control dust
emissions.

and also provided 15 Nos. of mobile water
tankers to control fugitive emissions due to
coal transportation vehicles.

\%

Provided 3 Nos. of mist spraying systems at
Coal Handling Plant (CHP).

The Regional office, TSPCB, Kothagudem has submitted report to the Head office, TSPCB,
Hyderabad on the status of the directions issued vide order dated 22.02.2021 to review the industry

and for taking necessary action on 10.08.2021.

It is further submitted that under EC violation for JVR OC — I Project, the industry has

obtained Environmental Clearance for increased production vide order dated 01.02.2021 as per the
MOEF&CC guidelines. The industry has submitted Bank Guarantee for Rs. 26.67 Crores to the
TSPCB, Hyderabad under EC violation prior to the Grant of EC. As per the directions of the Head
office, TSPCB, Hyderabad, the Regional office, Kothagudem has filed a complaint against Singareni
Collieries Company Ltd for initiating credible action regarding increase of production under EC
violation. The case was appeared before Hon'ble First Class Judicial Magistrate, Sathupalli and same

is pending.

The Board will monitor the industry regularly and take necessary action against the industry

for non compliance.

y Al o
ENVIRONMENTAL ENGINEER

&’.i\f‘ﬁiﬁﬂ?ﬁﬁﬁi\!mi ENGINEER
L5, Pollution Control Boary
Reagional Office KOTHAR DAzr,

Date: 10.08.2021
Place: Kothagudem
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ANNEXURE

Central Pollution Control Board has classified the Criteria for the surface water

standards is as follows:

Designated-Best-Use Class of Criteria
' water
Drinking. Water Source A 1. Total Coliforms Organism MPN /100ml shall be 50 or less
without conventional 2. Ph between 6.5 and 8.5 °
treatment — but  after 3. Dissolved Oxygen 6mg/l or more
disinfection - 4. Biochemical Oxygen Demand 5 days 200C 2mg/| or less
Outdoor- ‘bathing B 1. Total Coliforms Organism MPN/100ml shall be 500 or less
(Organised) ' 2. Ph between 6.5 and 8.5
‘ 3. Dissolved Oxygen 5mg/l or more

4. Biochemical Oxygen Demand 5 days 200C 3mg/| or less
Drinking water source C 1. Total Coliforms Organism MPN/100ml shall be 5000 or
after conventional less
treatment and disinfection 2. Ph between 6 to 9

3. Dissolved Oxygen 4mg/| or more

4. Biochemical Oxygen Demand 5 days 200C 3mg/I or less
Propagation of Wild life D 1. Ph between 6.5 to 8.5
and Fisheries 2. Dissolved Oxygen 4mg/I or more

3. Free Ammonia (as N) 1.2 mg/| or less
Irrigation, Industrial E 1. Ph between 6.0 to 8.5
Cooling, Controlled Waste 2. Electrical Conductivity at 250C micro mhos/cm Max.2250
disposal 3. Sodium absorption Ratio Max. 26

4. Boron Max. 2mg/I.

KKk
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No.J-11015/301/2007-IA.II(M) -
- Govérnment:of. dndia. .o o
Ministry of Environment & Forests

o Paryavaran Bhawan',
. C:G.0.Complex, Lodi Road,

e H s New Delfi 110003,

| e 4 i Y pated: 27" uly 2007
. M/sSingareni Collieries Company Ltd., R I

Kotia s Collerids =507 108, © - 1T T e i e o
_Bhadrachalam Road Railway Station, -
Khammam Di'stri’ct, Ap,

Sub: Jalagam Vengal Rao Opencast-I Coal Mine Project (expansion in rated capacity
- from 0.70 MTPA to 2,0 MTPA with a peak production 'of 2.50 MTPA and increase in
lease area from 410.58 ha to 547.08 ha) of M/s Singareni Collieries Company Ltd.,
locatad in. village::Avyagatipeta;.-Manddl. Sathupal li;~Districlz:Khammam, Andhra
Pradesh- environmental clearance —reg. - . T

“This is in continuation to your application vide létter No. CRP/ENV/A/403/669 dated
14.10.2006 fof Terms of Reference which was granted vide MOEF letter dated 15.01.2007. and with
reference to your application for environmental clearance based on..the prescribed Terms of .
Reference vide latter No.  CRP/ENV/A/478/237 ‘dated 31.03.2007 and”yolr subisequent letter dated -
19.07.2007 and E-mails dated 19.07.2007 and 20,07.2007 on thé above-mentioned subject. The
Ministry .of Environment & Forests has considered your application.” It has been noted that the project

\\ originally named Sathupally Opencast. Project-I.was. granted. environmental clearance vide MOEF
S\ } letter NO. J-11015/240/2003-IA.1I(M) dated 16.09.2004 for production of coal at a rated capacity of
_~~+0.7 MTPA in a lease area of 410.58 ha. The project has since been renamed as Jalagm Vengala:

A)

Rag Opencast-1 Coal Mine Project. The present application is for expansion in production from
0.7 MTPA 8 2.50 MTPA (pedk productiony ahd for expansioh-in; lease’area from *410.58 ha to 547.08
ha of the Jalagam Vengal Rao Opencast (OCP)-I Coal Mine Project. The total iease area of the
extension Block is 136.50 ha which consists of forestland. Forestry clearance has not been obtained
for the extension area. Of the total lease area, area for excavation is -298.32 ha, 133.10 ha is for

external OB dumps, 72.75 ha is for safety barrier, and drainage along the quarry, 18.13 ha is for ,'._

service buildings, CHP,-and sub-station, 14.78 ha is for road diversion, 10 ha is for colony/township
with 175 dwelling units is proposed to be constructed in non-forestland. There area no National f
_Parks, Wildlife Sanctuary, Biosphere Reserves found within the 10 km buffer zone. The NTR Canal
(formerly Bethupally Floof Flow'Canal) passes through the'lease area and it is proposed to modify the
natural drainage by.diverting the canal for-a total length. of 18.32 km and will be realigned with the.
original course so as to retain the existing feeder channels of downstream irrigation tanks. NOC form
the State Minor Irrigation Department has been ohtained on 23.09.2004. A bund exists against
protection of flood. Project involves R&R of one village within the blasting zone, namely, Vengal Rac
Nagar involving 335 PAFs. Mining will be opencast by mechanised method and involves controlled
blasting. Expansion of the rated capacity -of the mine is from 0.70 million tonnes per annum (MTPA)
to 2 MTPA of coal production with a peak production of 2.50 MTPA from 4" year onwards. Mineral
transportation of coal is by by road.to CHP at Kothagudam covering & road length of 65 km. A
separate CHP ‘for this project of 500: TPH capacity is under construction at a distance of 1.2 km.
Ultimate working depth of the mine is 150 m below ground level (bgl). Water table in the core zone is
in the range of 2.50m = 12.10m bgl -15.52mbgl during the pre-monsoon and‘in the range of 0.75m "
- 10.80m bgl in the post monsoon period. Mining has intersected water table. Clearance from the
State Ground Water Department has been obtained on 06.07.2007. Peak water requirement is 826
m3/d, which will be met from mine pit water. An estimated 177 Mm3 of OB and topsoil will be
generated in life of mine; of which about 135.84 Mm3 (76:75%) of the OB will be backfilled (of which
14.70 Mm3 of OB has. been already accumulated in one external OB dump) and the balance 41.16
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Mm3 will be dumped in the external dump of a max. height of 90m in 3 benches of 30m each.
Backfilling will begin from 5™ year onwards and concurrent backfilling from 11" year till end of mine
life.- A void of 129.17 ha will be left at the end of :mine life which will be converted into a water
‘reservoir. Public Hearing was held on 13.03.2007 for increasing the production from 7 lakhs TPA to
20-lakh TPA with a'peak production of 25 lakh TPA (from 4 year onwards). Life of the mine at the
rated capacity is 20, years, Mining Plan has been approved by Ministry of Coal on 21.05.2007 for 2
MTPA. Capltal cost 6f the project I Rs, 121.68 croras, .

2.. The -Ministry- of “Environment - & Farests *hereby ‘accords. environmental clearance for the

- -above-mentioned Jalagam Vengala Rao Opencast-I Coal Mine Project of M/s Singareni
Collieries Company-Ltd. for.expansion in production of coal from 0.7 MTPA to 2.50 MTPA
(peak) rated capatityand expansion in lease area from 410.58 ha to 547.08 ha under
Section 12 of the Environmental Impact-Assessment Notification, 2006 and subsequent amendments
thereto and under-Para:2.1,1 of MOEF Circular dated 13.10.2006 subjéct to-the -compliance of the
terms and conditions: mentioned below:

A Specific Conditions

oo nofl) ..:-2~:1N9_==”.’!!D!D'9_':-pé'géétigns=.§hall_-,!gé -undertaken in the 136.50..ha..of forestland . until forestry
" Clearance has been obtained under the-provisions, of FC Act, 1980.

(ii) Dlversion of the NTR Canal (Bethupally Flood Flow Canal) for a length of 18.32 km shall be
undertaken with the approval of the State Irrigation’ Department and shall ensure that it is
realigned with.the original course so as to retain the existing feeder channels of downstream
irrigation-tanks, " . : O

(iii) Diversion o'f thé PWD road pas'sing.through. the lease shall be done with the prior approval of
- the competent authoritles. " o ]

(iv) Topsoil should be stacked properly with ’hroper slope at earmarked site(s) and should not be
kept active and shall.be used for reclamatipn and development'of green belt..

{(v): - OB should:be stacked ‘at earmarked external OB dumpsite(s) within-ML area and shall be g

' maximum feight of 90 only: consisting: of 3 benches of 30m each. The ultimate slope of the.

dump shall'not exceed 28°. Backfilling shall begin at the end of 5™ year in the decoaled area.

-Monitoring and managerrient of existing reclaimed dumpsites should continue until the

vegetation becomes self-sustaining. Compliance status should be submitted to the Ministry of

/‘\ // * Environmerit & Forests and its Regional office located at Bangalore on an yearly basis.
I { LA ¢ . L4

\7 (vi) Catch drains and siltation ponds of appropriate size should be constructed to arrest ‘silt and
sediment flows from soil, OB and mineral dumps. The water so collected should be utilised for
watering the mine area, .roads, green belt development, etc. The drains should be regularly
desilted and maintained properly. ' . :

Garland drains. of suitable size, gradient and length’ and sump capacitvy should be

designed keeping 50% safety masgin dver:ana above the peak sudden rainfall and maximum

v .- ‘discharge in the.-area adjoining .the ‘mire site. Sump .capacity should also provided for
adequate retention period to allow proper settling of silt material.

(vi)  Dimension éf‘ e =taining wall at the toe of the dumps and OB benches within the mine to
check run-off-and siltation shouild bé based onthe rainfall data.

(vii)  Crushers at the existing CHP anc that to be constructed should be operated with high
efficiency bag filters, water sprinkling system should be provided to check fugitive emissions
from crushing operations, conveyor system, haulage roads, and transfer points.

() . Drills should. be et operated only. -




(x)

(i) -

'(xnb

T(xiv)

(xxi) -

0]

~A- PluglE:SSI\/E Mine- eloswe Plan shall' be’ Implemented by reda

" use of groundwater lfany, for mlnlng openatlons'

' Controlled blasting shall be practlced -only during daytime with use of delay detonators. The

mitigative measures for control of ground vnbratrons and to arrest the fly rocks and boulders

‘should be’ lmplemented T mmeme, g e

Afforestatlon shall cover a total area of not less than 393.13 ha Wthh mcludes reclaimed

- external OB dump . (72.75 ha), reclaimed topsoil dump, backt‘lled area (169.15 ha), along ML

beundary, along drains and along servicg' “buildings (18. 13 ha).within the lease and in the
township by planting, native species in constiltation with the. local DFO/AgrlcuIture

- Department. The den5|“y of the trees. should be around 2500 plar]ts’ €f ha. .

of Guarry ares of
298.32. ha..which .shall be :backfilled. :and . afforested. by. planting.. natwe plant species in .
consultation with the local DFO/Agrlculture Department. The density of the trees should be

“around 2500 plants,per ha, The balance 129.17ha of decolaed area being_converted into a

water reservoir shall be gently sloped, and the upper benches of which shall be stabilised and
reclaimed with plantation and the reservoir peripherally fenced.

The COf‘ldltIOl‘lS ‘stipulated by ‘the State ‘Ground Water ‘Department shaII be effedclvely
implemented. The company shall -obtain .prier a '

netw0|k of exmng wells and constructlon of new. perzomete .ﬁe momtorlng for quant|ty

~ should be done four times a year .in pre-monsoon (May); . _monsoen (August), post-monsoon

(Nover'lber) and: winter (January) seasons and for quality in May, Data thus collected should
be submitted to. the Ministry .of, Environment & ‘Forests ‘and tot eh Central Pollutlon Control
Board quarterly W|th|n one month of monitoring.

The. Company shall put up. arllﬁoal groundwater recharoe measures . for augmentation of

“'groundwater ‘resource. The- project:authorities- should “meet: water requirement of nearby

village(s) in.case the village wells.go dry. due to dewaterlng of mlne

Besides carrying out regular periodic health check up.of their workers, 10%. of the workers

- identified from-workfoice -engaged -ih-active mining opérations: shall e SUbJe\.LCu tc -health

check up for occupational diseases and hearing impairment, if any, through an agency such
as NIOH, Ahmedabad within a penod of one year and the results reported to this Ministry and
to DGMS .

ETP should also be provided for workshop and CHP wastewater. Mine discharge water shall
be treated to prescribed standards before discharge into any natural water course.

A sewage treatment plant-shall be installed in the combined townshlp and -in the proposed
township to be estabhshed within the lease.

For momtormg |dno use pattern and FOr p)st rrnnlr.g land use, a tinie sei ies of landuse maps,
based on satellite imagery (on a scale.of 1: 5000) of the core.zone and buffer zone, from the

© start of the project until end of 'mine life shall be prepared once in 3 years (for any one

‘particular season which is consistent in the time series), and ‘the report submitted to MOEF
and its Regional office at Bangalorel.

A Final -Mine Closure Plan along w:Lh details of Corpus Fund should be submitted to the

“Ministry of Environment & Forests 5 years in advance of final mine closure for approval.

General Conditions )

No change in mlmng technology and scope of workmg should be made W|thout prior.approval
of the. Ministry of Envrronment and Forests.



Q)

(i) "No -chan‘gé in the calendar plan including excavation, quantum of mineral coal and waste
should be made, ' ;

iif) Four ambient air quality monitoring stations should be established’in the core zone as well ,a|s

in the buffer sone for SPM, RPM, 502 and NOx monitoring. Location of the stations shaw'd

‘be decided based on the meteorological data, topographical .features and environmentally
and ecologically sensitive targets in consultation with the State pollution Control Board.

o

(iv) Fugitiv'é dust erlssions (SPM and RPM) from ‘all"the sources should be controlled regularly -
' monjtored. and data recorded properly. Water spraying arrangement on haul roads, wagon
loading,. dump . trucks (loading and unloading) points ‘should” be provided and properly
maintained. - : '
) Data-on ambient air quality (SPM, RPM, SO2 and NOX) should be regularly submitted to the -
Ministry incltiding Its Regional Office at Bangalore and to the State Pollution Control Board
and the Central Poliution Control Board oncein six months. ’

(Vij Adequate measﬁr'es should be taken for control of noise levels below 85 dBA in the worl< .
— gnyir.o,nmont. ‘l.\lqu;iarfs__engr;j,gfed in blasting and drilling operapions, cperation of HEMM, etc
chould-be provided with ear plugs/muffs. L T IV

" (vii) " Industrial CWastéwater (workshop and wastéwater from  the ‘mine) -should be -properly
collected, treated so as to conform to the standards prescribed under GSR 422 (E) dated 19"
May 1993 and-31% December 1993 or as amended from time to time before discharge. Oil
_and grease trap should be installed before discharge of workshop effluents.

(viiy  Vehicular emissions should- be kept under control and regularly mon_itored.AVehicle_s‘ used for
transporting the mineral should be covered with tarpaulins and optimally loaded.

" (ixX) Envirbnmenital laboratory should be established with adaguate number and type of pollution
monitoring and analysis equipment in consultation with the State Péllution Control Board.

(x) Personnel working in dusty areas should:wear protective respiratory devices and they should
- . ‘dlsobe"provided with-adequate training and information on safety and health aspects.
. . Qccuipational - health: surveillance programme of the workers should be undertaken
perlodically. to observe any contractions ‘due to exposure to dust and to take corrective
measurés, if needed: :

A separate"; éﬁ\)ironmental_ma'na‘ger'nent cell- with suitable: qualified personnel should be set up
_under the control of a Senior Executive, who will report directly to the Head of the company.

(xii) The funds earmafked for environmental protection measures should je kept in separate
account and should not be diverted for other purpose. Year-wise expenditure should be
reported to this Ministry and its Regional Office at Bangalore.

¢ (xii)) The Regional Office of this Ministry located at Bangalore shall monitor compliance’ of the
stipulated ‘conditions. The Project authorities shall extend full cooperation to the office(s) of

the Regional: Offic by furnishing the requisite data/ information/monitoring reports.

(xlv) A copy of the: will be marked to concerned panchayat/ local NGO, if any, from whom any
sugge;tion’/representation-has been received while processing the proposal:

(xv)  State Pollution Control Board should display a copy' of the clearance letter at the Regional
Office, District Industry Centre and Collector's Office/Tehsildar's Office for 30 days. - -

(xvi) The Project -authorities should advertise at least in two local newspapers widely circulated
around the project, one of which shall be in the vernacular language of the locality concerned

i A S o



within sev_én days of the clearance letter informing that the project has been accorded
. . -environmental clearance..and-:2a..CopY. .of ithe clearance letter is avellable with the State

Pollution centrol Board and may also be seen at the website of e Thlnlstry of Environment &
Forests at http;//envfor.nic.in.

<3, The Ministfy or.any other competent authority may stipulate any furiher condition for
envirerimental protection. BT . : : .
4, Fallure to comply with any of the conditions mentioned above may result iry withdrawz! of this
_ clearance arid altract the:provisions.of the Environmentt (Protection) Act, 1986. !

Tl The Ebove ebaditibrie: wil ber énforced - -ipter-alia,- _undér;‘tﬁé...‘;ﬁr.:'oﬁs.iobﬁ'. of the_Water
(Prevention &-Control of Pollution) Act, 1874, the Air (Prevention & Control ot "Pallutinniy-Act, 1561,
the Environment (Prdt‘ééfid‘ﬁ)"A"ct,'l’QBG and-the Public: Liability Insurance Act, 1.9.9'.1.Blﬁﬁgn,‘!ﬁtl‘-v'ﬁf‘]e‘!r

amendments and Rules. . i (\ e

(Or.T.Chandini)
Director"

Copy tov’ ' : . .
iz ‘SéE‘FéEﬁ'ﬁv;‘fMi'riiﬁrrfy':éf:Goal,-:S'h'astzr.i.-B‘hav&an,uN?i(ﬁ'_-Qe.i}';-.ﬁ- R p—

. Segretary, Department of Enviroriment & Foresls, Government of Andhra ‘PraiEsh; “BacTetariat
o e Ry TE G T vy e s e R S R .
3, Chief Conservator of Forests, Regional office (5Z), Ministry of Environment &

\Wing; Kenriya ‘Sadan Block, Kofthangala, Bangalere — 560034. ' |
4. Chairman, Andhra Pradesh State Pollution Control Board, Paryavaran Bhawan, A-3 Industrial
Eslate, Sanalnagar,Hyderabad ~ 500038. :
5. Chairman, :Central Pollutidn. Control Board, CBD-cum-Office Complex, East Arjun Nagar, New

" - pelhi -110032. - - ' BUE O emege R

6. Member-Secfet,ary,,Centr’aI:Ground Water Authorily, Ministry of Water Resources, Curzon Roed

JBarracks,; A-2, W-3 Kasturba Gandhi Marg. New Dethi.

=N Oistrict-Coliector, f hammwiiGosernment of Andhra Pradesh.
8 Monitoring Flle - 9. . Guard File i0,  “Record File

Srases, 4" Figor, F--
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I ’ ANMNE XURE -Ti
Ly ACEERREIN ANDLIRA PRADESH PORTUTION CONTROL BOARD

Phone: 2383750¢
| PARYAYARAN BIIAYAN, A - 3, INDUSTRIAL ESTATE. Fax: 040 ~ 2381563 1
o . SANATINAGAR, IIYDERABAD - 500 018 Grams - Kolushygn Mivere,
' : Website :www.appeb.org
- TR Es _ 4 :

REGD.POST:WITH ACK.DUE

CONSENT ORDER FOR ESTABLISHMENT
Order No. 35/PCB/CFE/RQO-KGM/HO0/2007 ~—\ \J\Qrg— Dt.27.09.2007

Sub: PCB — CFE - M/s, Singarent Collieries Co. Ltd., JVR OC-l Sathupalli
Cpen Cast Project, Sathupaily (M), Khammam' District - Consent
for Establishment (Expansion) of the Board under Sec.25 of Water

(P & C of P) Act, 1974 and Under Sec.21 of Air (P&C of P) Act, 1981 -
Issued - Reg.

Ref: 1) Public hearing -conducted on 13-3-2007 at Tahasildhar Office, _

Sathupalli, Khammam district. -
2). Environmental Clearance issued by"MOE&F, GOl on 27.7.2007
3) Industry’s application received through SWCC on 3.8.2007
4) R.O's inspection report dt. 29.8.2007.
5) CFE Clearance Committge meeting held on 17.9.2007

In the reference 3" cited, an application was submitted to.the Board seeking
Consent for Establishment (CFE) (Expansion) .for open cast coal mining with
installed capacities as mentioned below, with a-project cost of Rs.39.8 crores.

‘sl | Product | Existing * | Proposed After

No. ’ S - - | Expansion

1 | Coalmining © | 0.7 million | 1.3 milien | 2.0 million,
: TPA TPA TPA

%eak production of coal (2.5 million TPA ) is excepted in the 4" year.
\J . C .
%‘s per the application, the above activit

ctivity is to be located at s\(ﬁo. 168 & 169,
Near Sathupally Town, Sathupally (M), Khammam District. The gétails of area are _

as follows:
Sl Particulars Forest _ i Non- Total
No. land Forest Land (Ha.)
(Ha.) Land (Ha.)
1. Already acquired- 201.80 208.78 410.58
2. Proposed for expansion 136.50 : - 136.50
Total ' 338.30 208.78 547.08

~
aph

3. The above site was insbécte:d by the Environmental Enginéer, Regional office,

Kothagudem, A.P Pollution Control Board on 21.8.2007 and found that the site is
surrounded by o . - ' -

| g

North  : OC - Iand followed by Vengal Rao Colony
South : Lankapally Reserve forest - : ' -
East : Bethupalli Canal followed by Sathupally
West :  Lankapally Reéerve Forest
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Encl:

To

. This Consent Order now

The Board after carefy| Scrutiny of the: ]

Regional Officer, hereby issues CONSENT FOR ESTA
to your activity Under Section 25 of Water (Preven_tion & Control of PoHution) Act
1974 ang Section 21 of Air (Prevention & C

onUolof#Donuﬁon),Act 1981 and the
rules made there under. This order js jg

sued to Produce the pProduct ag
Mmentioned at para (1) orily, '

issued js subjeét to the conditions: mentioned in
Schedile ‘A’ ang Schedule 'B', C

o
This:erder g issued from pollution contrg

point of View only. Zoning and other
regulations are not Gonsidereq. : L
Schedule ‘A’ ) ' o
Schedule 'B' L i

.

- 8d/- :
MEMBER SECRETARY

M/s. Singareni Collieries Co. Ltd.,

JVR 0¢- Sathupallj Open Cast p

Khammam district — 507 101

Copy

roject,
Office, Kothagudem, .

to: 1. The JCEE, 2.0, Vijayawada for information and Necessary action.
: e E.E., R.Q, Kothag

udem for information and necessary action,

/I T.C.F.B.Oyj




2. The proponent shall obtain Consents for operation from APPCB, as required
Under Sec.25/26 of the Water (P&C of P) Act, 1974 and under sec. 21/22 of
the Air (P&C of P) Act, 1981, before commencement of the activity.

3. Nolwnlhstandmg anything contained. in this conditional letter.or consent, the
Board hereby reserves itsi right” and power Under Sec.27(2) of Water
(Prevention and Control of 'quluﬂon) Act, 1974 and Under Sec.21(4) of Air
(Prevention and Control of Pollution) Act, 1981 to revie\(y any or all the
conditions imposed herein and to make such alternation as deemed fit and
stipulate any additional'conditions by ‘the Board.

4. The conser_'{t of the Board shall be exhibited in the factory premises at a
conspicuous place for the information of the inspecting  officers of
different departments.

5. Compensation is to be paid for any ‘environmental damage cauéed by it, as
fixed by the Collector and District Magistrate as civil _}iab‘ility.‘

6. Rain Water Harvesting (RWH) stru'ctu‘re (s) shall be ‘established on the mine
sile. , : ' '

7. The rules and regulations notified - by Ministry of Law snd Justice, GO,
regarding. the Public liability insurance Act, 1991 shall be followed,

8. This orderis va'lid for period Qf§ years from the date of issue.

SCHEDULE - B .
i
Water ’

1. The source of water is Mine discharge water and the maximum permitted
water consumption’ afler expansion is 852 KLD. ' '

2. The Effluent Treatment Plant (ETP) shall be constructed a_hd commissioned
and Air Pollution control  equipment shall be installed along with the
commissioning of the activity. All the units of the ETP shall be impervious to
prevenl ground water poilution. .

3. The effluents ffom the workshop shall be treated to the on land for irrigation
standards, stipulated under Environment (Protection) Rules, 1986, notified
and pub!ished_ by Ministty oﬁx_‘;gf_invirohment_ and Forests, Government of
India as specified in schedule V| vide G.S.R.422 (E), dt.19.05.1993 and its
amendments thereof, . ' ' ‘

i

e — i irrigation. o

SCHEDULE - A

Progress on implementation of the project shall be reported to the Regional
Office, Kothagudem, A.P. Polidtion Control Board once in siXx-months.

Details of ETP proposed:l |

W gt
gt

|
Effluent source | Treatment | Wode of final disposal
s—— |  progosed |
Excess mine water . ' Sedimentation Nearby irrigation tank and
Ad348Kioy _\m&\;@wd\wg@ec\fmrgg;
Hydraulic Earth Moving 1 Oil afid grease |- For development of .

Machinery (HEMM) 4 trap.

plantation after treating to..
washings (100 KLD)

standards'of on land for

Domestic (17 KLD) - _ Septic tank followad by
soak pit.




Y Pipe-ling ghq be Provided for
d purpos-gs mentioned

a) !ndustrialzwashings, sp:raying in ming pits. |

b) Domestic'purposes.

i

The prbbonent shall Comply with the fol!ow;'ng for controlling air_pollution,

vy

~  To avoigd the dust generation fro'rj;iiw the drilling Operations, wet-drming
methods shall pe adopted. - e T

3 Appropriate explosives Shall be used for blastingj and overcharging of
blast.holes is to be avoided. .

> The Volume of dust raising fd}mldhmps by th\e ac

controlleg by_pla,nting, grasseon slo
their formation.

tion of wing shall be
Pes and plants on dumps Soon after
> Dust from Coal and .0B transport roads; shall be controlled by taking
foHowing;measures. e

_* Black topping of Permanent roads

like routes to coal handling
plant, P&rmanent interng| roads etc, ,

> Effective dust Suppression meashrés shaHE be Itaken up at Cog| Handling
all b

Plant (CHP), Crusher house sh € enclosed to the extent possiple and

dust Suppression arrangement shall be Provided at Suitable locations in
' 0

the CHP. All ¢ nveyors, Screens, Crushers etg, shall be Provided with
t during o

Covers fugitive qys peration. The followirig measures shall be
adopted at CHP in order to contro dust emissions

controlleg by adhering to the schedulg Maintenance that includes
Periodical tuning of engines.
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ANNEXY RE-TI
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= .
Ministry of Environment & Forests (MOEF)

 NoJ-11015/268/2007-1a.11(M)

Paryavaran Bhawan,
C.G.0.Complex,
New Delhi -11051:0.

Dated: 28th March 2010
To.. '

Director (P & P),

M/s Singareni' Collieries Company Ltd.,
.. Kothagudam Collieries ~ 507101,

Bhadrachalam Road Railway Station,.

Khammam District, A.P.

Sub:  Jalagam Vengalrao ‘Opencast Project-II (4 MTPA Normative and 5 MTPA peak) in
a.project area of 1409.81 ha) of M/s Singareni Collieries Company Ltd., located in
village Kommepalli, Mandal Sathupalli, district Khammam, Andhra Pradesh -

' - environmental clearance - reg,

Sir,

This is with reference to your application vide letter No. CRP/ENV/A/405/ 228
dated 29:03.2007 for Terms of Reference, which was granted vide MOEF letter dated
29.06.2007 and with reference to your application for environmental clearance based on the
prescribed Terms of Reference vide letter No. CRP/ENV/A/405/530 dated 31.08.2009 and

" letters dated 07.10:2009 and 09.03.2010 on the above-mentioned’ subject. The Ministry of
Environment & Forests has considered your application. The application is for opening a
new. opencast mine - Jalagam Vengala Rao Opencast Coalmine-II Project with an annual
production capacity of 4 million tonnes per annum (MTPA) (normative) with a peak

. Pproduction:of 5*MTPA in a total lease area of 1409.81 ha. Grade of coal is D and E. Of the

. total project drea, 540.01 ha is agricultural land, 788.22'ha is forestland, 14.67 ha is. grazing.

land, 13.32 ha is water bodies, 4.10 ha is for roads and 50 ha is for colony to be established
outside the lease. Forestry élearance has been obtained for 12:02 ha and applied for 776 ha of

R forestland. Of the total lease area; area for excavation is 749.38 ha, 411.49 ha isfor external

: —2=>—10B: dumps, 22.12 ha is for infrastructure, 4.13 ha is for roads, 16.76 ha is for conveyor &
S ate | .Og\&‘\i\ol_rdﬂways; 126.47 ha is for safety zone, 6.94 ha is for magazine, 22:52 ha is fdr infrastructure,

o - ~ and 50 ha is for colony oulside the ML. A pithead CHP of 6 MTPA is also proposed within

the:ML. There area no National Parks, Wildlife Sanctuary, Biesphere Reserves found within

7 \ ) /the 10 km buffer zone.. A number of streams flow such as the Tammileru.and Kattaleru flow

' / ‘adjoining the ML -and join River Godavari and form the main drainage of the area. The

/.. project involves'modification of the existing drainage due to diveision of the Batupalli Flood

Flow Canal. The mining is opencast by mechanised method involving shovel-dumper.

pa Mineral transportation of 12121 TPD of coal is by conveyor-cum rail from CHP. Ultimate
- working depth of the mine is 363.45 m below ground level (bgl): Water table in the study

area during pre-monsoon is in the range of 2.50-12.10m bgl and during post monsoon period

is in the range of near surface 0.75-10.80m bgl. Peak water requirement is 2370 m3/ d of

b ertevd).
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which 2100 m3/.d is for dust suppression and would be met from mine pit water. Clearance
from the State Ground Water Board has been obtained. An estimated 1045.68 Mm3 of OB
would be generated over the life of the mine; of which about 835.59 Mm3 of the OB would
be backfilled which includes 225.17 Mm3 of OB to bz used to £ill the void of JVR OC-I and
the balance 261.73 Mm3 would be dumped in external dump of a max. height of 90m in 3
_ benches of 30m each of which 55.28 Mm3 of. OB would be rehandled from west ext. OB
dump to leave a-void of a.max. depth of 35m at the final mine closure stage. Backfilling will
begin from 10t year onwards. The project involves R&R of one village Kommepalli and land
losers' from 4 villages - Kommepalli, Kistaram, Errakunta & Rejerla. Life of the mine is 54
years. Public Hearing was held on 21.05.2009: Mining Plan has been ‘approved by Ministry
‘of Coal on 1:6.03.2010. Capital cost of the project is Rs. 474.64.crores.:

2. - The Ministry of Envirenment & Forests hereby: accords environmental clearance for.
the above-mentioned Jalagam Vengalrao Opencast Project-II (¢. MTPA Normative and 5
'MTPA peak) in a project area of 1409.81 ha) of M/s Singareni Collieries Company Ltd.,,
under the provisiens of the Environmental Impact Assessment Notification, 2006 and
subsequent amendments thereto and MOEF Circulars thereunder subject to the compliance
of the terms and conditions mentioned below:

A, 'Speei«fic: Conditions

@) - No mining operations shall be undertaken in 776.20 ha of forestland until -prior
* clearance has been obtained under the provisions of FC Act, 1980.

(i) =~ Topsoil shall be stacked properly with proper slope at earmarked site(s) and shall not
be kept active and shall be used for reclamation and development of green belt.,

(ii). Adequate safety distance/barrier shall be maintained frem the drainage along the
" ML boundary. Diversion Bathupalli Flood Flow Canal flowing across the lease and

its realignment at the boundary of the lease shall be carried out in consultation with
the State Flood and Irrigation Department.

_(iv)” OB shalllbg‘stacked at earmarked external OB ‘dumpsite of 411.49 ha within ML area

- and shall not exceed a maximum height of 90m consisting of 3 benches of 30m each.
An estimated 55.28 Mm3 of OB shall be rehandled from west ext. OB dump to
backfill the decoaled void. The ultimate slope of the dump shall not exceed 28¢. Slope
stability studies shall be carried out and monitoring of the stability of the dumps
continuously undertaken and particularly during monsoon and post-monsoen
seasons 'to ascertain its stability. Monitoring and management of existing reclaimed
dumpsites shall continue until the vegetation becomes self-sustaining. Compliance
status shall be submitted to the Ministry of Environment & Forests and its Regional
office located at Bangalore on a yearly basis.

) Catch drains and siltation ponds of appropriate size shall be constructed to arrest silt
" and sediment flows from soil, OB and mineral dumps. The water so collected shall be
utilised for watering the mine area, roads, green belt development, etc. The drains

shall be regularly desilted and maintained properly.

Garland drains of suitable size, gradient and length and sump capacity shall be
designed keeping,50% safety margin over and above the peak sudden rainfall and
maximum discharge in the area adjoining the mine site. Sump capacity shall also
provided for adequate retention period to allow proper settling of silt material.



| (xiv)

(i)

(:xiij}

(xvi)
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Dimension of the retaining wall at the-toe of the dumps and OB benches within the

“mine to check run-off and siI.tg-tion.shaII.be based on the rainfall data.

Crushers at the proposed CHP shall be operated with high efficiency bag filters,

- water sprinkling system shall be provided to check fugitive emissions from crushing

operations, conveyor system, haulage roads, and transfer points.
No coal transportation shall be undertaken by road.
Drills shall be wet operated only.

Controlled blasting shall be practiced only during daytime with use of delay
detonators. The mitigative measures for control of ground vibrations and to arrest
the fly racks and boulders shall be implemented.

Afforestation shall cover a total area of not less than 790.7’5 ha which includes
reclaimed external OB dump (411.49 ha), reclaimed topsoil dump, backfilled quarry
area (296.17), along ML boundary, along roads and along service buildings and CHP,
and other areas within the lease (83.09 ha) by planting native species in consultation
with the local DFO/ Agticulture Department. The density of the trees shall be around
2500 plants per ha. '

A Progressive Mine Closure Plan shall be implemented by reclamation of quarry area
of 296.17 ha which shall be backfilled from the 10" year of mining and backfill the
void and by rehandling 55.28 Mm3 OB from the external OB -dump and leaving a
final mine void of 35m depth at the final mine closure stage. The backfilled quarry
area shall be afforested by planting native plant species in consultation with the local

perha.

Besides carrying out regular periodic health check up of their workers, 10% of the

. workers identified from workferce engaged in active mining operafions shall be

subjected to health check up for occupaticnal diseases and hearing impairment, if
any, through an agency such as NIOH, Ahmedabad within a period of one year and

the results reported to this Ministry and to DGMS.

- DFO/ Agriculture Department. The density of the trees. shall be around 2500 plants

ETP shall also be provided for workshop and CHP wastewater. Mine discha.r-gei’
water shall be treated to prescribed standards before discharge into any natural:

water course. »

Regular monitoring of groundwater level and quality shall be carried out by
establishing a network of exiting wells and construction of new peizometers. The

‘monitoring for quantity shall be done four times a year in pre-morisoon (May),

monsdon (August), post-monseon (November) and winter (January) seasons and for
quality .in May. Data thus collected shall be submitted to the Ministry of
Envirenment & Forests and to the Central Pollution Control Board: quarterly within
one month of monitoring.

Mine discharge water 28,450 m3/d during peak monsoon shall be treated in a three-

~ stage sedimentation tank along with ceagulants, if required and shall meet standards



" (xvii)

| (xviii)

(xix)

- (xx)

(xx.-i)

v Qxx-ii)

)

|
prescribed especially with respect to pH, As, F and Total Suspended Solids (TSS)

before discharge into natural water courses/agriculture.

No groundwater shall be used for the mining/project activities. Additional water

required, if any, shall be met by recycling/reuse of the water from the existing
activities and from rainwater harvesting measures. '

The Company shall put @p artificial groundwater recharge measures for

augmentation of groundwater resource in case monitoring of groundwater level
indicates decline 'in the water table. The project authorities shall meet water

requirement of nearby village(s) in case the village wells go dry due to dewatering of
mine.

For monitoring land use pattern and for post mining land use, a time series of

‘landuse maps, based on satellite imagery (on a scale of 1: 5000) of the core zone and

buffer zone, from the start of the project until end of mine life shall be prepared once
in:3 years (for any one particular season which is consistent in the time series), and
the report submitted to MOEF and its Regional office at Bangalorel.

A Final Mine Closure Plan along with details of Corpus Fund shall be submitted to
the Ministry of Environment & Forests 5 years in advance of final mine closure for
approval.

_ An amount not less than a capital expenditure of Rs 3625.39 lakhs and a revenue

expenditure of Rs 902 lakhs shall be earmarked and utilised for environmental
protection measures, . the status of which shall be uploaded regularly on the company
website'and also furnished as part of the Menitoring report.

The costs for melementatxon of a Project specific R&R Plan of for R&R of one village

-Kommepalh involving 120 PAFs and land losers from 4 villages - Kommepalli,

Kistaram, Errakunta & Rejerla shall not be less than Rs 1240 crores. The yearly

" activities.undertaken and progress made on R&R along with details of expenditure

i)

(xxiv)

made on'the various activities undertaken under R&R shall be uploaded on the
company's website and updated at.least ence in'six months.

An amount not less than a capital eipendimre of Rs 27.52 crores and a revenue
expenditure of Rs 584.21 lakhs shall be earmarked and ufilised for environmental

_ protection measures, the status of which shall be uploaded regularly on the company
"-website and also furnished as part of the Monitoring report.

The project authorities shall.carry out a pre-mining socio-economic survey based on
the UNDP' Human Development Report and monitor the secio-economic status of
the adjoining villages.to-be taken up under CSR once every three years and maintain
records thereof and report in their Annual Report, the socio-economic impact of CSR

‘activities. The yearly activities undertaken and progress made on CSR along with

details of expenditure made on the various activities undertaken under CSR shall be

“uploaded on the company’s website and updated at least once in six months.
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‘General Conditions

No change in-mining technology'and scope of working shall be made without prior
approval of the Ministry of Environment and Forests.

No change in the calendar plan including excavation, quantum of mineral coal and
waste shall be made.

Four ambient air quality meonitoring stations shall be established in the core zone as

- well as in'the buffer zone for PM10, PM2.5, SO2 and NOx monitoring. Location of

(iv):

the stations shall be decided based on the meteorological data, topographical
fEatu-res-and'environmfentally and ecologically sensitive targets in consultation with
the State Pollution Control Board.

Pugitive dust émissioh_s -QPMlO and:PM 2.5) from all the sources shall be controlled

; regularly! monitored-and data recorded properly. Water spraying arrangement on

haul roads, wagen loading, dump trucks (loading and unloading) points shall be

“provided and properly maintained.

Data on ambient air quality (PM10, PM 2.5, SO2 and NOx) shall be regularly

submitted to-the Ministry including its Regional Office at Bangalore and to the State

Pollution Contrel Board and the Central Pollution Control Board once in six months.

. Adequate measures shall be taken for control of noise levels below 85 dBA in the

-work environment. Workers engaged in blasting and drilling operations, operation
of HEMM, etc shall be provided with ear plugs/muffs.

'Indus'f&ia_l ‘wastewater (Worksh’ép.-and wastewater from the mine) shall be properly

.collected, treated so as to conform to the standards prescribed under GSR 422 (E)
~dated 19" May 1993 and 31 December 1993 or as amended from time to Hme before

discharge. Oil and grease trap shall be installed before discharge of workshop

: effluents.

Vehicular emissions, shall be kept under coritrol and regularly monitored. Vehicles

‘used for transporting the mineral shall be covered with tarpaulins and optimally

Joaded.

i

- Environmerital laboratory shall be established with adequate number and type -of

pollution monitoring and analysis equipment in consultation with the State Pollution
Control Board.
' i

Personnel working in dusty. areas shall wear protective respiratory devices and they
shall also be provided with adequate training and information on safety and health
aspects. :

‘ Occupational health surveillance programme. of the workers shall be
undertaken periodically to ebserve any contractions due to exposure to dust-and to
take corrective measures, if needed and records maintained thereof.

A separate -env.ironmentall management cell with suitable qualified personnel shall
be set up under the control of a Senior Executive, who will report directly to the

'Head of thie company.



"

(xi) The funds earmarked for erivironmental protection measures shall be kept in
separate account and shall not be diverted for other purpose. Year-wise expenditure
shall be reported to this Ministry and its Regional Office at Bangalore.

(xili) The Regional Office of this Ministry located at Bangalore shall monitor compliance of
the stipulated conditions, The Project authorities shall extend full cooperation‘to the

office(s) of the Regional Office by furnishing the requisite data/
information/ monitoring reports.

(xiv) A copy of the will be marked to concerned Panchayat/ local NGO, if any, from

whom any suggestion/representation has - been received while' processing the
proposal

(xv) State Pollutxon Control Board shall dxsplay a copy of the clearance letter at the

Regional Office, District Industry Centre and Collector’s Office/ Tehsildar’s Office
for 39 days.

- (xvi) The Project authorities shall advertise at least in two local newspapers widely

circulated around the project, one of which shall be in the vernacular language of the
locality concerned within seven days of the clearance letter informing that the project
has been accorded environmental clearance and a copy of the clearance letter is
available with the.State Pollution control Board and may also be seen. at the website
of the ministry of Environment & Forests at http:/ /envfor.nic.in.

3. - The Ministry or any other competent authority may stipulate any further condition.
for environmental protection.
- 4, Failure to comply with any of the conditions mentioned above may result in
‘withdrawal of this clearance and attract the provisions of the Environment (Protection) Act,
_1986.
5. The.above conditions. will be enforced inter-alia, under the provisions of the Water

¥ (Prevention & Control of Pollunon) Act, 1974, the Air (Prevention & Control of Pollution)

Act, 1981, the Environment: (Protection) Act, 1986 and the Public Liability Insu);ance Act,
1991 along. w1th their amendments and Rules.

(Dr.T.Chandini)" -

. Director
Copy te: :

1. Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

-2, Secretary, Department of Env1ronment & Foresfs Government of Andhra Pradesh,

Secretariat, Hyderabad.

3. Chief Conservator of Forests; Regional office (SZ), Mmlstry of Environment. & Forests,
.4t Floor, F-Wing, Kenriya Sadan Block, Kormangala, Bangalore - 560034,

4. Chairman, Andhra Pradesh State Pollution Control Board, Paryavaran Bhawan, A-3

Industrial Estate, Sana magar,Hyderabad 500038

.5, Chairman, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun

Nagar, New Delhi -110032.

6. Member-Secretary, Central Ground Water-Authority, Ministry of Water Resources,
Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi.

7. District Collector, Khammam, Government of Andhra Pradesh.

8. Monitoring File 9. Guard File 10.  Record File



2! ANNEX URE -1V,

TELANGANA STATE POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, :
SANATHNAGAR, HYDERABAD - 500 018 o
N7 t 4
Phone: 23887500
Fax: 040238156317

1l

CONSENT ORDER FOR CFO RENEWAL - RED CATEGORY
CONSENT ORDER NO. 16082281186 . DATED:503210I2:616 "

N
(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet &fnder
Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and amendméné tb?;':i'eof,
Operation of the plant under section 21/22 of Air (Prevention & Control of Pollution) Act 1981}and
amendments thereof.) Rules 2008 & Amendxents thereof) L

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of Pollu'tio’xi;)'A:é:f, 1974,
under section 21/22 of Air (Prevention & Control of Pollution) Act 1981 and amendments thereof; Oldﬁéinaﬁer
referred to as 'the Acts’, “the Rules’) and amendments thereof and the rules and orders made there uhdexf‘?_to Ms.
Singareni Collieries Company Limited, JVR OC - I Expansion Project, Ayyagaripet (V), Satl'mp;i[li oD, .
Khammam District (hereinafter referred to as ‘'the Applicant /Industry’) and the industry is authorized to
operate the industrial plant to discharge the Effluents from the outlets and the quantity of Emissi&_ns p‘er hour .
" from the chimneys, by operating pollution control equipment, as detailed below, - 5 &

:

i) Ont lets for discharge of Effluents :

Outlet | Description of Outlet. Max Daily Point of Disposal
No. . Discharge
nKID ° :
s Excess mine discharge 1348 After treatment in Settling ponds
water . shall be used for Dust suppression

and excess shall be discharged aftér ’
meeting the standards at Schedule™-B.

i

2. Washings of HEMM 800 After treatment in Oil & Grease trap, ,
shall be used for onland for gardering;
duly complying to the standards | 7
stipulated in Schedule —B L

3. Domestic 417 Septic tanks followed by soak pits:

This consent order is valid for Mmmg of Coal in Mine lease area of 923.27 Hectare for the folléwil:i:t:;
capacity:



Products . Capacity
Coal (Open cast mining) 2.5 Million Tons per annum (Peak production)

This order is subject 10 the provision of 'the Acts' and amendments made thereunder and further subject
to the terms and conditions incorporated in the scheddle A and B enclosed to this order.

This coQbinqd order-of consents is valid fora period npto June 30, 2021

Sdr-
MEMBER SECRETARY

To

M/s. Smaarem Collieries Company Limited,

JVR OC I Expansior Project, Ayyagaripet (V), -

Sathupalh (M), Khammam District

Pin: 507303 .

Copy to~

1. The JCEE, Zonal Office Hyderabad for information and necessary action.

2. The SEE, Cess.Cell, TSPCB Head Office, Hyderabad for information and necessary action.
3. The EE, Regional Office, Kothagudem for information and necessary action.

IT.CEB.O/N

SENIOR ENVIRO AL ENGINEER (UH-I)




SCHEDULE - A

1. The applicant shall make applications through online for renewal of Consent (under Water & Air Acts) at least
120 days before the date of expiry of this order, along with prescribed fee under Water and Air Acts for ‘obtaining
Consent of the Board. The applicant can also apply for Auto Renewal of the CFO atleast 30 days beforc the
expiry of this order as per the procedure and eligibility stipulated in the Board Circular, dt.l9 11 2015 &
08.12.2015 (available in Board’s Website: http://tspeb.cgg.gov.in/Pages/Circulars.aspx). :

2. This order is issued in line with Board’s CFO order dated 09.04.2015. Concealing the: facuml’data or
submission of false information/ fabricated data and failure to comply with any of the conditions mentmned in
this order may result in withdrawal of this order and attract action under the provisions of relevant pollutxon

control Acts. The industry shall comply with earlier CFO order dated 09. 04.2015 still applicable.

3: Any person aggncved by an order made by the State Board under, Section 25, Section 26, Sectmn 27 of
Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the date on whlch the order is
communicated to him, prefer an appeal as per Andhra Pradesh Water Rules, 1976 and Air Rules I982vto such
authority (hereinafter referred to as the Appellate Authority) constituted under Section 28 of the Water
(Prevention and Control of Pollution) Act, 1974 and Section 31 of the Aijr (Prevention and Control of PolIutmn)
Act, 1981. ;

4. The facility may explore the possibility of tapping the solar energy for their energy m‘:;uimne:nt‘s.'i

5. All other conditions stipulated in the Schedule — A of the earlier CFO order remains same. 'I'he mdusuy
should ensure consistent compliance of the condition of Schedule-A. L

: i
6. The Board reserves its right to modify above conditions or stipulate any further conditions and to take action
including revoke of this order in the i interest of protection of public health and environment.

SCHEDULE-B '

1. Total Water Consumption shall not exceed : 2252.00 KLD

S.No. Purpose - Qi’mnﬁty
1 Others Process & Wash (Dust 1730
suppression, Plantation and
washings of HEMM)
2 Domestic 522

4

2. The Treated Effluent Discharged/pre-treated effluent sent to CETB shall not exceed the followmg presc:nbed

Outlet No. arameter Limiting Standard ‘
1 pH 55-9.0
Total Suspended Solids (TSS) 100 mg/1

Total Suspended Solids (TSS) 100 mg/1

QOil & Grease ‘ 10 mg/1 -




S os%en atens sty
el 2

2 L| WT TR ‘.,jr...-..‘,‘vv

R,

Biochemical Oxygen Demand 30 mg/l
(BOD)
Total Dissolved Solids (TDS) 2100 mg/l
Chemical Oxygen Demand 250 mg/1
(CoD) )
20 ¢ pH 5.5-9.0
Total Suspended Solids (TSS) 200 mg/l
Biochemical Oxygen Demand 100 mg/l
(BOD)
Total Dissolved Solids (TDS) 2100 mg/l )

3. The Ex};issi_,qn shall not exceed the following prescribed standards

]
1

)
1
1

Chimney No. Parameter I,Emission Standards
.' Lo . bll I

4. The mdustry should ensure segregation of Acid Mine Discharges (AMD) from abandoned mines, coal stocks,

coal hand

lling ‘facilities, washeries & coal waste tips etc. and should adopt adequate treatment to achieve

prescnbed standards for the AMD as stipulated at S.No.2 prior to disposal. The plan of action for segregation of
AMD, technoloy of the proposed: treatment and mode of disposal should be submitted to Board.

5. The in
obtaining
than JBM

6. The uidustxy shall file the water cess returns in Form-I as required under section (5) of Water (Prevention

dx:;uy .should not produce beyond the permitted capacity as mentioned in this order, without
prior, CFE & CFO of the Board. The mining capacity of the coal also should not be increased more

approved capacity.

and Contyol of Pollution) Cess Act, 1977 on or before the 5th of every calendar month, showing the quantity of
water consumed in the previous month along with water meter readings. The industry shall remit water cess as
per the assessment orders as and when issued by Board. The industry shall provide separate water meters with

necessary

pxpe]me for assessing the quanmy of water used for each of the purposes as per Cess Form-I. <

7. The mdustry should comply with the ambient air quality standards of PM10(Particulate Matter size less than

10um) - 1

0 ug/ m3; PM2.5 (Particulate Matter size less than 2.5 um) - 60 ug/ m3; SO2 - 80 ug/ m3; NOx - 80

ug/m3, outsxde thefactory premises at the periphery of the industry.

Standards;

of . other parameters as mentioned in the National Ambient Air Quality Standards CPCB

Nottﬁcatlon No B-29016/20/90/PCI-1, dated 18.11.2009.

Noise I:._cve‘ls.: Day time (6 AM to 10 PM) - 75 dB (A)

" Nighttime (10 PM to 6 AM) - 70 dB (A)



5. The project shall maintain the
avoid fugitive dust emjssions.

10. The project shall carryout water spraying on haul roads to avoid fugitive dust emissions dl.i_fe
movement. :

11. The project shall develop and maintain greenbelt as per norms.

12. The project shall connect the CAAQM station data the PCB server and install addiﬁonal;CAA'(_':)M §fiaﬁons as

13. The project shall submit monthly AAQM data to RO, Kothagudem.

14. The industry shall use atleast 25% of fly ash on volume to volume basis of the total matei:I:als used for
external dump of overburden and same percentage in upper benches of back filling of open cast mines, as per
Fly Ash Notification. O

=

15. The industry shall comply with MOE&F Notificatio No.GSR.02 (8), dt. 02.01.2014 for siipjly of, coal with
Ash content not exceeding 34% to-coal based Thermal Power plants. :

16. The personnel working in dusty areas should wear protective / respiratory devices and tHey":fshoﬁid also be
provided with adequate training and information on safety and health aspects, .

17. The industry should reuse the treated effluents geaerated from workshop for dust separation a;nd for raising
plantation, bk

18. Blasting should be sequential in'such a manner as to achieve minimum vibration,

19. The industry should comply with the following for controlling air pollution.

a) To avoid the dust generation from the drilling operations, wet-drilling should be done, ;
b) Use of appropriate explosives for controlled blasting and avoid overcharging the blast holes. i
¢) The volume of dust rising from dumps by the action of wind should be controlled signiﬁmnﬁy by
planting grasses on slopes and plants on dumps soon after their formation.
d) To overcome the problems of dust generation from mine hau| roads, the following steps should be
adopted.

i) Black topping of permanent roads like routes to coal bandling plant, permanent internal roads eté%
ii) Water spraying on haul roads and Permanent transport routes at required frequencies. Proifisioi’:;’
should be.made for procurement of six water sprinklers for this purpose. :

iif) Avenue plantation along roads should be adopted.



e) E‘Pfecﬁve dust suppression measures are proposed to be taken up at pit head coal handling plant (CHP). The
crusher house should be enclosed to the extent possible and dust suppression arrangement should be provided at
suitablelocations in the CHP. All the conveyors, screens, crusher etc., should be provided with covers to avoid
fugitive idust. during operation. Some of the measures proposed to be adopted at CHP in order to control dust
emission;include:

i) Height of fall to be minimized at all coal transfer points.
i) I:_ifemal lining of chutes and bins should be done to take care of abrasion & dust.

20. Duxp:ping of overburden, if done, should use the retreating pyramid bench formation with concurrent,
physica.lj?nd biological reclamation. Dumps should be contoured and provided with relief control and stabilized.
Dump to:f)s should be compacted, leveled and be properly drained.

21. Soil_:?ainding and nitrogen fixing plants should plant in the Mining Lease Area. Biological reclamation should
be done 1{1 two phase the first phase should be plant appropriate quick growing grass and shrubs and the second
_phase sl{g'uld grow slower native shrubs and trees. '

22, Gménd water table levels should be monitored every season. Any lowering of the ground water table in
compmigpn to the previous season should be reported to the Board immediately. Discarded pits should be
allowed to fill'with water. '

23. Ve}g_;cles, should be well maintained and engine idling should be minimized. Vehicle cabs should be made
dust-proof. '

24. The:iiapplicant should submit Environment statement in Form V before 30th September of every year as per
Rule No,14 of E(P) Rules, 1986 & amendments thereof.

25. All ~_:1-_:;he rules & regulations notified by Ministry of Law and Justice, Government of India regarding Public
Liability Insurance Act, 1991, should be followed.

26. Thefconditions stipulated in this order are without any prejudice to rights and contentions of this Board in any
Hon’bleicourt of Law.

Sdr-

B e MEMBER SECRETARY
0 :

MUs. Singareni Collieries Company Limited,

JVR OC - I Expansion Project, Ayyagaripet ™,

Sathupalli (M), Khammam District

Pin: 507303 ©

/IIC.C.EB.O/I

SENIOR ENVIRONME NGINEER (UH-T)



TELANGANA STATE POLLUTION CONTROL BOARD

P TELANGANA STATE POLLUTION CONTROL BOARD
ETST=Yau= Phone: 23887500

“TYELANGANA _ * PARYAVARAN BHAVAN, A - 3, INDUSTRIAT, ESTATE, . 5
—_—— SANATHNAGAR, HYDERABAD - 500 018 Fax: 040 — 23815631
Wgy e Website :www.appeb.ap.nic.in
REGD.POST WITH ACK.DUE
CONSENT ORDER FOR ESTABLISHMENT
Order No. 5/PCB/ICFE/RO-KGM/HO/2015 g% Dt. 26.06.2015

Sub: PCB — CFE - M/s. Singareni Collieries Company Ltd (SCCL), Jalagam
Vengalrao Opencast Project — Il (JVR OC-11), Kommepalli (V), Sathupalli
(M), Khammam District — Consent for Establishment of the Board under
Sec.25 of Water (Prevention & Control of Pollution) Act, 1974 and Under
Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 - Issued - Reg.

Ref: 1) Public Hearing conducted on 21.05.2008.
. 2) Environmental Clearance dt. 28.03.2010 issued by MOE&F, GOL.
3) Industry’'s application received on 05.05.2015.
4) R.O's inspection report dt. 03.06.2015.
5) CFE Committee meeting held on 12.06.2015.

WHRANR

L S e

In the reference 3™ cited, an application was submitied to the Boara seeking
Consent for Establishment (CFE) for opening a new open cast mine — Jalagam
Vengalarao Open Cast Coal Mine — Il Project to produce the following products
with installed capacities as mentioned below, with a project cost of Rs. 447.06
Crores. .

S.No | Products / Activity _ Proposed capacity

1. Coal (Mining) 4 Million Tons per Annum (MTPA)
(Normative) with a peak production of
5 MTPA.

e

2. As per the application, the above activity is to be located at Jalagam Vengalrao

oy

Opencast Project — Il (JVR OC-ll), Kommepalli (V), Sathupalli (M), Khammam
District in an area of 1409.81 Ha. The mining is by open cast methad involving
Drilling, blasting, Excavation and loading, waste rock, coal extraction and
loading, sizing / crushing and loading into trucks. The proponent submitted
Environmental Clearance (EC) dated 28.03.2010 obtained from MoEF, Gol vide
ref 2" cited.

3. In the reference 3™ cited, the Regional Officer submitted verification report

stating that the above site was inspected by .Asst. Environmental Engineer,
Regional office, Kothagudem, Telangana State Pollution Control Board on
03.06.2015 and observed that the site is surrounded by

North : JVROC-I
South - Private land & Rejarla village
East . Private lands & Sathupalli — Vijayawada State high way.

) West :  Forest land
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4. . The Board, after car ful scrutiny of the application along with verification report of
Regional Officer, EC dt: 28.03.2010 issued by MoEF, Go] and after examining the
issue in CFE Committee meeting held on 12.06.2015, hereby issues CONSENT
FOR ESTABLISHMENT to your activity under Section 25 of Water (Prevention &
Control of Pollution) Act 1974 and Section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and the rules made there under, This order is issued to the

activity as mentioned at para (1) only.

e

5. This Consent order now issued is subject to the conditions mentioned in
Schedule 'A' angd Schedule 'B',

6. This order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

Encil: Schedule ‘A’

Schedule 'B'
Sd/-
T/ MEMBER SECRETARY
o,
M/s. Singareni Collieries Company Ltd (SccL i
Jalagam Vengalrao Opencast Project — i (JVR ocC-n)
HKommepallj (V), Sathupallj (M),
Khammam District
U\g
o™

—_— Page 2 of 7 ’ ’
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SCHEDULE — A

1. Progress on implementation of the project shall be reported to the concerned
Regional Office, T.S. Pollution Control Board once in six months.

2. Separate energy meters shall be provided for Sewage Treatment Plant (STP)
and Air pollution Control equipment to record energy consumed.

3. The proponent shall obtain Consents for Operation (CFO) from TSPCB, as
required under Sec.25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under sec. 21/22 of the Air (Prevention & Control of Pollution) Act,
1981, before commencement of the activity.

4. Notwithstanding anything contained in this consent order, the Board hereby
reserves its right and power under Sec.27(2) of ' Water (Prevention and
Control of Pollution) Act, 1974 and under Sec.21(4) of Air (Prevention and
Control of Pollution) Act, 1981 to review any or all the conditions imposed
herein and to make such alternation as deemed fit and stipulate any additional
conditions by the Board.

5. The consent of the Board ‘shall be exhibited in the factory premises at a
conspicuous place for the information of the inspecting officers of the
concerned departments.

6. Compensation. is to be paid for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as civii iiabiiity.

7. The industry shall maintain a good housekeeping.

8. Rain Water Harvesting (RWH) structure (s) shall be established at appropriate
locations in the premises / colony.

9. The rules and regulations notified by Ministry of Law and Justice, GOI,
regarding the Public Liability Insurance Act, 1991 shall be followed.

10. This order is valid for period of § years from the date of issue.

SCHEDULE — B
Water:
1. The source of water is mine seepages.

S. Purpose Quantity (KLD)

No.

1. Process & wash -

2. Dust suppression 2160 KLD

3. Washing of HEMM 50 KLD

4. Plantation 60 KLD

5. Domestic 70 KLD
Total 2340 KLD

Page 3 of 7
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2. The maximum Waste Water Generation shall not exceed the following:
S. Source Quantity (KLD)
No
1. Washing of HEMM SOKLD
2. Domestic 70KLD
Total 160KLD
3. Treatment & Disposal : The proponent shall comply with the following:
S. Effluent Treatment Mode of final
No ) disposal
1. Washings of HEMM | Oil & Grease Trap & | Plantation
° settling tank
2. Domestic STP™ Plantation.
3. Mine seepages Settling tanks Natural drains /
Irrigation tanks.

4. "The Proponent shall provide STP for the proposed colony. The
Proponent shall submit detailed plan in this regard within two months.

5. Mine discharge water (28,450 m3/day) during peak mansoon shall be treated
in three stage sedimentation tank along with coagulants, if required and shall
meet standards described especially with respect to pH, As, F & fotal
suspended solids (TSS) before discharge into natural water courses /
agriculture. :

6. Separate meters with necessary pipe-line shall be provided for
assessing the quantity of water used for each of the purposes mentioned
below.

a) Spraying in mine pits
b) Domestic purposes. E
c) Processing, whereby water gets polluted and pollutants are easily bio-
. degradable. -
d) Processing, whereby water gets polluted and the pollutants are not
easily bio-degradable. ) :

7. . The proponent shall take following mitigation measures as proposed to
control water poliution: ‘

i)  Garland drains to be provided all along the quarry surface area to prevent
inrush of surface/ dump yard rain water into quarry.

i) Water accumulated due to rain as well as seepage to be led to the main
sump of the pit for removal of suspended solids and to be subsequently
pumped to the surface. The mine water to be utilized for dust suppression,
vehicle washing, plantation etc.

iii) Check dams/ rock fill dams to be constructed wherever necessary to
facilitate water retention and reduce siltation of nearby water bodies.

Page 4 of 7
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iv)

The

Provision ‘of oil and grease traps in Heavy Earth Moving Machinery
(HEMM) workshop for treatment of effluent generated from washing of
HEMM and treated water to be recycled/ reused.

fugitive. emissions generated from blasting, OB removal, coal extraction

area, coal handling plant, transportation in the haul roads, loading & unloading
points and HEMM equipment movement shall be controlled by adopting the
following mitigation measures:

0

i)

iii)

iv)

V)

vi)

- vii)

vili)

ix)

X)

xi)

Xii)

Xiii)

Water spraying of haul roads and other transport routes at regular
intervals. ‘ :

Continuous dust suppression arrangements at conveyer belts and coal
transfer points at Coal Handling Plant (CHP). Effective dust suppression
measures shall be taken up at pit head CHP,

The crusher house shall be enclosed to the extent possible and dust
suppression arrangement shall be provided at suitable locations in the
CHP.

All the conveyors, screens, crusher etc shall be provided with covers to
avoid fugitive dust during operation.

Foliowing measures shall be adopted at CHP to control dust emission:
> Height of fall to be minimized at all coal transfer points.
> Internal lining of chutes and bins to be done to take care of abrasion
and dust. '
>. Continuous water spraying arrangement to be made for dust
suppression. ’

Wet drilling shall be carried out for minimizing dust generation.

Volume of dust rising from dumps by the action of winds shall be control by
planting grass on slopes and plants on dumps soon after their formation.

Black topping of coal transport roads like routes to coal handling plant,
permanent internal roads etc., shall be taken up.

Avenue plantation shall be developed along the roads.

Periodical maintenance of Heavy Earth Moving Machinery shall be carried
out.

Avoiding overloading of coal carrying trucks during transportation of coal
and covering with tarpaulin to avoid coal spillage / fugitive emissions.

Green belt development in the mining and surrounding areas.
Reclamation and plantation on the overburden dumps, green belt along

the roads, around quarry and external overburden dump. Plantat_ion shall
be taken up in three rows which will serve as barrier to prevent dispersion

of dust.

Page 5 of 7



10.

11.

12.

13.

32

The mechanical equipment and vehicles shall be periodically maintained to
reduce noise pollution.

Four ambient air quality monitoring stations shall be established in the core
zone as well as in the buffer zone for monitoring PM10, PM2.5, SO2 and NOx.
Location of the stations shall be decided based on the meteorological data,
topographical features and environmentally and ecologically sensitive targets in
consultation with the Regional Office of Telangana State Pollution Control
Board.

The proponent shall ensure compliance of the National Ambient Air quality
standards notified by MOE&F,GOIl vide notification No. GSR 826(E), dated.
18.11.2009 during construction and regular operational phase of the project.

Adequate measures shall be taken for control of noise levels below 85 dBA in
the work environment. Workers engaged in blasting and drilling operations,
operation of HEMM, etc¢ shall be provided with ear plugs/muffs.

The industry shall take following mitigation measures as proposed to control
noise pollution: _

i) Controlled blasting technique with optimum explosive charge shall be-
scientifically designed for controlling noise and vibrations.

ii) Periodical maintenance and tuning of machinery to be ensured.
iii) Effective mufflers to be maintained on all HEMM.

iv) Green belt to be provided around the quarry, service buildings and dump
yard, to screen the noise, as well as for arresting dust.

Solid Waste:

15.

areas as a part of reclamation.

The following rules and regulations notified by the MoE&F, Gol shall be
implemented.

a) Municipal Solid Waste (Management and Handling) Rules, 2000.

b) Hazardous waste (Management, Handling and Transboundary Movement)
Rules, 2008 and amendments thereof.

c) Batteries (Management & Handling) Amendment Rules, 2010.

d) E-Waste (Management & Handling) Rules, 2011

Page 6 of 7
" T e

Page 2 of 7 T




Other Conditions:

16.

17.

18.

19.

20.

21.

P

A separate environmental management cell with suitable qualified personnel shall
be set up. )

Measures for prevention and control of soil erosion and management of silt shall
be undertaken.

The recommendations / commitments made during the Public Hearing held on
21.05.2009 shall explicitly be followed from poliution control point of view.

The proponent shall comply with all the directions issued by the Board from time to
time. w - :

Concealing the factual data or submission / fabricated data and failure to comply
with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

The Board reserves its right to modify above conditicns or stipulate any further
conditions in the interest of environment protection.

Sd/- :
MENMBER SECRETARY

M/s. Singareni Collieries Company Ltd (SCCL),
Jalagam Vengalrao Opencast Project — 1l (JVR OC-I),
Kommepalli (V), Sathupallii (),

Khammam District.

/I T.C.F.B.OI/l \/J\/\
'mental Engineer
it—1) i 514
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A NNEXURE_Z\L

,.;_.. TELANGANA STATE POLLUTION CONTROL BOARD
TTEE PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE,
——r SANATHNAGAR, HYDERABAD - 500 018
K5
Phone: 23887500
Fax: 040-23815631
CONSENT FOR OPERATION (FRESH)
CONSENT ORDER NO. 170421033095 DATED: 03/01/2018.

(Consent Order for Existing/New or altered discharge of sewage and/or trade
effluents/outlet under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and amendments thereof, Operation of the plant under section 21/22 of Air
(Prevention & Control of Pollution) Act 1981 and amendments thereof

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974, under section 21/22 of Air (Prevention & Control of Pollution) Act 1981 and amendments
‘thereof, and the rules and orders made there under to M/s. Singareni Collieries Company Ltd,
Jalagam Vengalrao Opencast Project - I (JVR OC - ll), Kommepalli(V), Sathupalli (M),
Khammam Districi(hereinafter referred to as 'the Applicant /Industry') and the industry is
authorized to operate the industrial plant to discharge the Effluents from the outlets and the
quantity of Emissions per hour from the chimneys, by operating pollution control equipment, as
detailed below,

i) Out lets for discharge of Effluents :

Outlet Description of Outletf Max Daily Point of Disposal
No Discharge in
KLD
1. Washings of HEMM 90 After treatment in Oil &

Grease trap, shall be
used for onland for
gardening duly
complying to the
standards stipulated in
Schedule -B.

2. Domestic effluents 70 After treatment in STP,
shall be used for
greenbelt duly
complying to the
standards stipulated in
Schedule -B.

This consent order is valid for Opencast coal mining in Mine lease area of 1409.81Hectare for the
following capacity:

S.No. Name of the Product Capacity

1 Coal (Open cast 4 MTPA (normative) with a peak
mining) production of 5 MTPA
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This order is subject to the provision of 'the Acts' and the Rules and amendments made
thereunder and further subject to the terms and conditions incorporated in the schedule A,BandC
enclosed to this order.

This combined order of Consents and Authorization is valid for a period ending with the .October
31, 2022

Sd/-
MEMBER SECRETARY

To

The Project officer,

M/s. Singareni Collieries Company Ltd,

Jalagam Vengalrao Opencast Project - || (JVR OC - 11),
Kommepalli(V), Sathupalli (M), Khammam District.
Pin: 507303

HIT.C.F.B.O/I

.| SENIOR ENVIRONMENTALENGINEER (FAC)

\ (Unit-1y
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SCHEDULE - A

The applicant shall make applications through online for renewal of Consent (under Water & Air
Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of this
order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO atleast 30
days before the expiry of this order as per the procedure and eligibility stipulated in the Board
Circular dt.19.11.2015 & 08.12.2015 (available in Board's Website:
http://tspcb.cgg.gov.in/Pages/Circulars.aspx).

This order is issued in line with Board’s CFE order dated 26.06.2015. Concealing the factual
data or submission of false information/ fabricated data and failure to comply with any of the
conditions mentioned in this order may result in withdrawal of this order and attract action under
the provisions of relevant pollution control Acts. The industry shall comply with earlier CFE order
dated 26.06.2015.still applicable.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the date
on which the order is communicated to him, prefer an appeal as per Andhra Pradesh Water
Rules, 1976 and Air Rules 1982, to such authority (hereinafter referred to as the Appellate
Authority) as constituted under Section 28 of the Water(Prevention and Control of Pollution) Act,
1974 and Section 31 of the Air(Prevention and Control of Pollution)Act,1981.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents &
quantity of emissions etc.

a) All the fugitive emissions shall be controlled with proper measures.
b)The applicant shall also install the equipment such as wind speed recorder, wind direction
recorder.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality or
the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify in
writing to the Board that the applicant has installed or provided for an alternative electric power
source sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent. In absence of alternative electric power source sufficient to operate
all facilities installed by the applicant, to comply with the terms and conditions of this consent,
production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge of
the premises, from where such discharge | emission occurs or is apprehended to occur shall
forthwith intimate the fact of such occurrence or the apprehension of such occurrence to this
Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry_ shgll
take immediate action to bring down the discharge | emission below the limits prescribed in this
order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted
inlo the effluent collection system only and shall not be allowed to find their way into storm
drains or open areas.

a)The industry shall carryout analysis of waste water discharges or emissions through chimneys,
for the parameters mentioned in Schedule — B of this order at regular intervals. _
b)The industry shall maintain following records to accessible to the Board, whenever required.

i.  Analysis reports of waste water/ emissions.

ii. Log book for operation of pollution control systems.

iii. Inspection book
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The applicant shall set up FOUR Ambient Air Quality Monitoring Stations for con_tinupus
recording of relevant critical parameters mentioned in Schedule — B as per the CPCB guidelines
and submit monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control
Equipments and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this order and at all
subsequent times without any negligence on his part. The applicant shall be liable for such legal
action against him as per provisions of the Law/Act in case if non-compliance of any
order/directive issued at any time and/or violation of the terms and conditions of this consent
order.

The applicant shall furnish to the visiting officer and / or the Board any information regarding the
construction, installation or operation of the effluent treatment system / air pollution control
equipment / secured storage area of Hazardous Waste and such other particulars as may be
pertinent for preventing and controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as fixed
by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Law and Justice, Government of India regarding
Public Liability Insurance Act, 1991 shall be followed.

Any unauthorized change in personnel, equipment as working condition as mentioned in the
application by the person authorized shall constitute a breach of his authorization,

The applicant shall comply with the provisions of Batteries (Management & Handling) Rules,
2001.

The applicant shall put up two sign boards (6x4 ft. each) at publicly visible places at the main
gate. The first sign board shall provide information on specific conditions of CFO. The second
sign board shall display online data on quantity and nature of hazardous chemicals being used
in the plant, as well as water, air emissions and solid waste generated within the premises.

The applicant may explore the possibility of tapping the solar energy for their energy
requirements.

The applicant shall exhibit the Consent order of the Board in the premises at a prominent place
for the information of the inspecting officers of the different departments.

Not withstanding anything contained in this conditional letter or consent, the Board hereby
reserves the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose of
the Acts by the Board.

SCHEDULE - B

Total Water Consumption shall not exceed : 2340.00 KLD.

S.No Purpose Quantity in KLLD
1 Dust suppression 2160
2 Washings of HEMM 50
3 Domestic 70
4 Greenbelt 60
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The Treated Effluent Discharged shall not exceed the following prescribed standards

Outlet No. Parameter No. Limiting Standards
1 &2 pH 55-9.0
Total Suspended Solids (TSS) 100 mg/l
Oil & Grease 10 mg/l
BOD (3 days at 27°C) - 30 mg/l
Total Dissolved Solids (TDS) 2100 mgl/l
Chemical Oxygen Demand (COD) 250 mgl/l

The industry should not produce beyond the permitted capacity as mentioned in this order,
without obtaining prior CFE & CFO of the Board. The mining capacity of the coal also should
not be increased more than IBM approved capacity.

The industry should comply with the ambient air quality standards of PMsg(Particulate Matter
size less than 10um) - 100 ug/ m* PMys (Particulate Matter size less than 2.5 um) - 60 ug/ m*;
SO, - 80 ug/ m* NO - 80 ug/m®, outside the mine premises at the periphery of the mine.

Standards of other parameters as mentioned in the National Ambient Air Quality Standards
CPCB Notification No.B-28016/20/90/PCl-|, dated 18.11.2008.

i. Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
ii. Nighttime (10 PMto 6 AM) - 70 dB (A).
The project shall submit the details of additional load takenup in JVR — OC-l, within a month.

The project shall maintain separate water meters for recording water consumption for various
purposes and also maintain daily records.

The project shall provide STP to treat 70 KLD Domestic wastewater generated from colony,
etc., within 6 months. They shall submit time bound action plant to the Board within a month.

The project shall maintain the water spraying system properly by adopting preventive
maintenance schedule to avoid fugitive dust emissions.

The project shall carryout water spraying on haul roads to avoid fugitive dust emissions due to
vehicular movement. The project shall provide permanent water sprinkling system along the
haul roads.

The project shall install 3 fixed AAQM stations and one CAAQM station in core area for
monitoring of ambient air and connect the CAAQM data to TSPCB server. They shall submit
monthly AAQM data to RO, Kothagudem.

The project shall develop and maintain greenbelt as per norms.

The industry shall take effective measures such as covering coal transport vehicles with
tarpaulins, mechanical sweeping of roads, etc to avoid fugitive emissions.

The industry shall maintain water mist sprayers at coal bunkers to control fugitive emissions.

The industry shall supply coal with ash content not exceeding 34% to Thermal Power plants as
per the MOE&F,GOI natification GSR.02(E), dt.02.01.2014.

The vehicular emissions should be kept under control and regularly monitored. Vehicles used
for transporting the mineral should be covered with tarpaulins and optimally loaded.
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The personnel working in dusty areas should wear protective / respiratory devices and they
should also be provided with adequate training and information on safety and heath aspects.

The industry should reuse the treated effluents generated from workshop for dust separation
and for raising plantation.

Blasting should be sequential in such a manner to achieve minimum vibration.

The industry should comply with the following for controlling air pollution.
> To avoid the dust generation from the drilling operations, wet-drilling should be done.

> Use of appropriate explosives for controlled blasting and avoid overcharging the blast
holes.

> The volume of dust rising from dumps by the action of wind should be controlled
significantly by planting grasses on slopes and plants on dumps soon after their
formation.

To overcome the problems of dust generation from mine haul roads, the following steps
should be adopted.

Y

» Black topping of permanent roads like routes to coal handling plant, permanent internal
roads etc.

o Water spraying on haul roads and permanent transport routes at required frequencies.
Provision should be made for procurement of six water sprinklers for this purpose.

e Avenue plantation along roads should be adopted.

> Effective dust suppression measures should be taken up at pit head coal handling plant
(CHP). The crusher house should be enclosed to the extent possible and dust
suppression arrangement should be provided at suitable locations in the CHP. All the
conveyors, screens, crusher etc., should be provided with covers to avoid fugitive dust
during operation. Some of the measures proposed to be adopted at CHP in order to
control dust emission include:

= Height of fall to be minimized at all coal transfer points.
e Internal lining of chutes and bins should be done to take care of abrasion & dust.

Dumping of overburden, if done, should use the retreating pyramid bench formation with
concurrent, physical and biological reclamation. Dumps should be contoured and provided with
relief control and stabilized. Dump tops should be compacted, leveled and be properly drained,

Soil binding and nitrogen fixing plants should be planted in the Mining Lease Area. Biological
reclamation should be done in two phases. The first phase should be plant appropriate quick
growing grass and shrubs and the second phase should grow slower native shrubs and trees.

Ground water table levels should be monitored every season. Any lowering of the ground
water table in comparison to the previous season should be reported to the Board immediately.
Discarded pits should be allowed to be filled with water.

Vehicles should be well maintained and engine idling should be minimized. Vehicle cabs
should be made dust-proof.

The applicant should submit Environment statement in Form V before 30" September of every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.



26. All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991, should be followed.

27. The conditions stipulated in this order are without any prejudice to rights and contentions of
this Board in any Hon'ble court of Law.

Sd/-
MEMBER SECRETARY

To

The Project officer,

M/s. Singareni Collieries Company Ltd,

Jalagam Vengalrao Opencast Project - Il (JVR OC - l),
Kommepalli(V), Sathupalli (M), Khammam District.
Pin: 507303

IIT.C.F.B.OIlI

W

SENIOR ENVIRONMENTAL ENGINEER (FAC)
@/ (Unit-1)
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TELANGANA STATE POLLUTION CONTROL BOARD
ZONAL LABORATORY: HYDERABAD ZONE
H.No : 1-8-269, Balasamudram, Warangal — 506001

1S0-9001 & OHSAS-18001 Certified Laboratory
Certificate’s No:- Q-180211 & 180204-S

Form IV
Report by the State Board Analyst
(See rule 14)

Sample Codes. ZLWGL20-123215 & 123216
Dated the 22™ December, 2020

I hereby certify that I, Smt. R. Parvathi, State Board Analyst, Zonal Laboratory duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received the day of 10.12.2020 from
the Regional office, Kothagudem, effluent samples of M/s. Singareni Collieries Company Limited, JVR OC-1 & 11
Expansion Project, Ayyagaripet (V), Sathupalli (M), Khammam District collected on 09.12.2020. The sample was in
a condition fit for analysis reported below:

Sample code

Sample source

ZLWGL20-123215

Inlet of ETP (Before workshop)

ZLWGL20-123216

Outlet of ETP before utilization for on-land gardening within mine area (Base workshop).

I further certify that I have analyzed the aforementioned samples from 10.12.2020 to 22.12.2020 and declare the result of
the analysis to be as follows: -

Sample Code
NS(') Parameter Method (*) Unit 123215 123216 CFO Standards
Values

1 pH at 25°C 4500-B - 8.01 8.37 5.5-9.0

2 Total Suspended Solids 2540-D mg/l 19 7 100

3 Total Dissolved Solids 2540-C mg/Il 819 761 2100

4 COD 5220-B mg/l 32 20 250

5 BOD; at 27 deg.C 1S-3025 (1993) mg/! - 2 30

6 Oil & grease 5520 A mg/| - NIL 10

The condition of the seals, fastening and containers on receipt was intact.

Signed this on 22"’ December, 2020

Note: o *Standard methods of APHA, 23" Edition.
o Results related to sample as received.

Units: e All values are expressed in mg/l, except pH.

TR

Board Analyst
v ST EYLAE D
ROARD AMNAL g

Address: ) -

R. Parvathi T.5. Pollution Control Board
Senior Environmental Scientist (FAC), Zonal Laboratory Hyderabad Zone
T.S. Pollution control Board, Warangal-506 001.

Zonal Laboratory, Warangal.



TELANGANA STATE POLLUTION CONTROL BOARD
— SO ZONAL LABORATORY: HYDERABAD ZONE
e H.No : 1-8-269, Balasamudram, Warangal — 506001
o B 1S0-9001 & OHSAS-18001 Certified Laboratory
QR Certificate’s No:- Q-180211 & 180204-S
Form IV

Report by the State Board Analyst
(See rule 14)

Sample Codes. ZLWGL20-123217 to 123219
Dated the 22" December, 2020

[ hereby certify that 1, Smt. R. Parvathi, State Board Analyst, Zonal Laboratory duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received the day of 10.12.2020 from
the Regional office, Kothagudem, effluent samples of M/s. Singareni Collieries Company Limited, JVR OC-1 & II
Expansion Project, Sathupalli, Khammam District collected on 09.12.2020. The sample was in a condition fit for
analysis reported below:

Sample code Sample source

ZLWGL20-123217 | Water sample collected from stagnated water in earthen tank near CHP area.

ZLWGL20-123218 | Water sample collected from drain before joining into Kistaram Cheruvu.

ZLWGL20-123219 | Water sample collected from drain connected to Chillavagu which is passing through reserve forest
area.

[ further certify that I have analyzed the aforementioned samples from 10.12.2020 to 22.12.2020 and declare the result of
the analysis to be as follows: - :

Sample Code

. Parameter Method (*) Unit 123217 123218 123219 L

No. Standards
Values

1 pH at 25°C 4500-B - 7.61 7.84 7.40 5.5-9.0

2 Total Suspended Solids 2540-D mg/l 9 70 4 100

3 Total Dissolved Solids 2540-C mg/l 1025 726 792 2100

4 COD 5220-B mg/l 24 8 32 250

5 BOD; at 27 deg.C 1S-3025 (1993) mg/l 2 0.4 3 30

6 Oil & grease 5520 A mg/| NIL NIL NIL 10

The condition of the seals, fastening and containers on receipt was intact.

Signed this on 22" December, 2020

Note: o +*Standard methods of APHA, 23" Edition.
¢ Results related to sample as received.

Units: o All values are expressed in mg/l, except pH.

RIS
o e
Board Analyst

4

Address: e 1 - ‘
T.85. i i1 Conirol Board

Smt. R. Parvathi ) 2 ha
Senior Environmental Scientist (FAC), ciznal Las y riyderabad Zone
T.S. Pollution control Board, Vdaangal-508 001,

Zonal Laboratory, Warangal.
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TELANGANA STATE POLLUTION CONTROL BOARD
Bwome ZONAL LABORATORY: HYDERABAD ZONE
v e H.No : 1-8-269, Balasamudram, Warangal — 506001
oz B ) o 1S0-9001 & OHSAS-18001 Certified Laboratory
AW Certifieate’s No:- Q-180211 & 180204-S
ANALYSIS REPORT
Sample Code 1 ZLWGL20-123220

Sample description

: |Complaint filed by Residents of Rejerla Village against
M/s. SCCL, JVR OC-I & II, Expansion,
Sathupalli, Khammam District.

Date of Collection

: [08.12.2020

Date of submission

: 110.12.2020

Sample Collected &
Submitted by

: [Zonal laboratory, Warangal

Point of Sample

123220

Water sample collected from bore well in'the premises of Sri Sri Kali Matha temple,
Rejerla Road, Sathupalli, Khammam District.

Result 1S 10500 : 2012
S. B Drinking Water Stan'da-rds
No. 123220 Acie‘ptflble Pern?ls§lble
imit Limit
L] pH at 25°C 6.54 6.5-8.5 e
2. | Electrical Conductivity 1215 - -
3. | Total Suspended Solids 32 - -
4. | Total Dissolved Solids (TDS) 763 500 2000
3. Chemical Oxygen Demand 9 - -
6. | Chlorides as CI 48 250 1000
7. | Sulphates as SO, 240 200 400
8. Total Alkalinity as CaCO3 328 200 600
9. | Total Hardness as CaCO3 565 200 600
10. | calcium as Ca+2 142 75 200
Pl | Magnesium as Mg+2 51 30 100
12. | Sodium 38 3 -
13. | Potassium 5 - -
14. | Fluoride 0.52 1.0 1.5
15| Nitrates 3.5 45 Re]gztion
16. Phosphates 0.001 - -
I7. | Boron BDL 0.5 1.0
18. | 9% Sodjum 12.6 - -
19. | SAR 0.5 % -
20. | Copper as Cu BDL 0.5 1.5
21 | lron as Fe 9.24 0.3 Mo
Relaxation
22. | Zinc as Zn 20.58 5 5
Note: Results related to samplehas_received.
BDL: Below detectable limit.
RICI—

SENIOR ENVIRONMENTAL SCIENTIST (FAC)
Senior Environmental Scientist
T.S. Pollution Control Board,
Zonal Laboratory Hyderabad Zone
WARANGAL-506 001.
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TELANGANA STATE POLLUTION CONTROL BOARD
ZONAL LABORATORY: HYDERABAD ZONE
H.No : 1-8-269, Balasamudram, Warangal — 506001

IS0-9001 & OHSAS-18001 Certified Laboratory
Certificate’s No:- Q-180211 & 180204-S

ANALYSIS REPORT

Sample Code

: ZLWGL20-123221 to 123223

Sample description

: |Complaint filed by Sri-Nandhu Naik and others, Residents of NTR
nagar, Against M/s. SCCL, JVR OC-I & II, Expansion,
Sathupalli, Khammam District.

Date of Collection

: 08.12.2020

Date of submission

: (10.12.2020

Sample Collected &
Submitted by

: [Zonal laboratory, Warangal.

Point of Sample:

123221 |Water sample collected from bore well in the premises of house of Sri MD. Muzebur
Rehman, S/o Amed, H.No. 13-108, g Ward, NRT Nagar, Sathupalli, Khammam Dist.
123222 |Water sample collected from the Municipal Bore well located infront of House of Sri Sesh
kumar Kommalla, S/o Satyamurthy, H.No. 14-132, 8" Ward, NRT Nagar, Sathupalli,
Khammam Dist.
123223 |Water sample collected from the Municipal Bore well located infront of House of Sri M.
Laxman, S/o Venkataiah, H.No. 10-184, Main Road, JVR Nagar, Sathupalli, Khammam
Dist.
Result ?S 10500 : 2012
S. Drinking Water Standards
No. Famametens Acceptable | Permissible
123221 | 123222 | 123223 Pl M
- Limit Limit
1. | pH at25°C 6.75 740 | 7.64 6.5-8.5 " e
elaxation
2. | Electrical Conductivity 1253 699 1074 - -
3. | Total Suspended Solids 70 26 3 - -
4. | Total Dissolved Solids (TDS) 804 428 646 500 2000
5. | Chemical Oxygen Demand 12 5 8 - -
6. | Chlorides as CI’ 128 58 122 250 1000
7. | Sulphates as SO, 102 42 54 200 400 .
8. | Total Alkalinity as CaCO3 315 252 325 200 600
9. | Total Hardness as CaCO3 390 285 360 200 600
10.| Calcium as Ca+2 96 72 92 75 200
11.| Magnesium as Mg+2 37 26 32 30 100
12. | Sodium 102 44 92 - -
13. | Potassium 7 3 6 - -
14.| Fluoride 0.12 0.39 0.23 1.0 1.5
15. | Nitrates 6.8 5.0 12 45 No.
Relaxation
16. | Phosphates 0.004 BDL BDL - -
17.| Boron BDL BDL BDL 0.5 1.0
18.| % Sodium 35.7 24.9 35.2 - -
19.] SAR 1.6 0.8 1.5 - -
20. | Copper as Cu BDL BDL ND 0.5 1.5
21| Iron as Fe 0.16 | 499 | 020 0.3 Mo
Relaxation
22.| Zinc as Zn 0.19 0.67 BDL 5 15
Neies Results related to sample as received.

BDL: Below detectable limit, ND: Not Detected.

R A
T
SENIOR ENVIRONMENTAL SCIENTIST (FAC)
Senior Environmental Scientist
T.S. Pollution Control Board,

Zonal Laboratory Hyderabad Zone
WARANGAL-506 001.




TELANGANA STATE POLLUTION CONTROL BOARD
ZONAL LABORATORY: HYDERABAD ZONE
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Tolnngann Stato

H.No : 1-8-269, Balasamudram, Warangal — 506001
S=== : .
by I1SO-9001 & OHSAS-18001 Certified Laboratory
N\ Certificate’s No:- Q-180211 & 180204-S
ANALYSIS REPORT

Sample Code : ZLWGL20-123224

Sample description : |Complait filed by Residents of Rejerla Village, Sathupalli,
Against M/s. SCCL, JVR OC-I & II, Expansion, Sathupalli,
Khammam Dist.

Date of Collection : 08.12.2020

Date of submission : [10.12.2020

Sample Collected & Submitted by | : [Zonal Laboratory, Warangal.

Point of Sample : [123224-Water sample collected from Jeenugupalli Cheruvu,
Rejerla, Sathupalli, Khammam Dist.
Sample No. CPCB Water Quality Criteria
SL
No. Parameter 125924 Class-A |Class-B|Class-C|Class-D|Class-E
Values
1. |pH 6.80 6.5-8.5 | 6.5-8.5 | 6.0-9.0 | 6.5-8.5 | 6.0-8.5
2. |Electrical Conductivity (uS/cm) 166 - - - - 2250 Max
3. |Dissolved Oxygen 7.5 >6.0 25.0 | 240 24.0 -
4. |Chemical Oxygen Demand (COD) 8 - - - = §
5. |BOD 3days at 27°C 0.4 <2.0 <3.0 <3.0 - -
6. |Total Coliform 78 <50 <500 | <5000 - -
7. |Fecal Coliform NIL - - - - -
8. |Free Ammonia BDL - - - <1.2 -
9. |Boronas B BDL - - - - 2 Max
10. [Sodium Absorption Ratio 0.2 - - - - 26 Max
11. |Cadmium as Cd ND & = - - -
12. |Lead as Pb ND - - - - -
13. |Nickel as Ni ND - - - - -
14, |Total Chroium as Cr ND - = - ) -
15. |lorn as Fe 0.4 - - - - -
16. |Zinc as Zn BDL - - - - -
17. |Copper as Cu ND % - - - -
Units: [All values are expressed in mg/| except pH, Electrical Conductivity, Total Coliform, Fecal Coliform
and Sodium Absorption Ratio.
Note: [ND-Not Detected.
BDL-Below Detectable Limit.

Class of Water use:

Class-A: Drinking Water Source without conventional treatment but after disinfection.
Class-B: Outdoor bathing (Organised).

Class-C: Drinking water source after conventional treatment and disinfection.
Class-D: Propagation of Wild life and Fisheries.

Class-E: Irrigation, Industrial Cooling, Controlled Waste disposal.

Below Class E: Not meeting A, B, C, D and E criteria.

R~
D S
SENIOR ENVIRONMENTAL SCIENTIST (FAC)
Senior Environmental Scientist
T.S. Pollution Controi Board,

Zonal Laboratory Hyderabad Zone
WARANGAL-506 001.
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TELANGANA STATE POLLUTION CONTROL BOARD
ZONAL LABORATORY: HYDERABAD ZONE

—_————— H.No : 1-8-269, Balasamudram, Warangal — 506001
NS\ E) 1S0-9001 & OHSAS-18001 Certified Laboratory
Wy Certificate’s No:- Q-180211 & 180204-S
ANALYSIS REPORT
Sample Code 1 ZLWGL20-123225

Sample description

Khammam Dist.

: [M/s. SCCL, JVR OC-I & II, Expansion, Sathupalli,

Date of Collection

: 109.12.2020

Date of submission

: 110.12.2020

Sample Collected & Submitted by

: |Zonal Laboratory, Warangal.

Point of Sample

: |123225-Water sample collected from Kistaram Cheruvu,
Kistaram, Sathupalli, Khammam Dist.

BDL-Below Detectable Limits.

Sample No. CPCB Water Quality Criteria
Sl =
No. Parameter 183085 Class-A |Class-B|Class-C|Class-D|Class-E
Values

1. |pH 7.94 6.5-8.5 | 6.5-8.5 | 6.0-9.0 | 6.5-8.5 | 6.0-8.5
2. |Electrical Conductivity (uS/cm) 702 : - : - |2250 Max
3. |Dissolved Oxygen 7.1 >6.0 >5.0 >4.0 >4.0 -
4. |Chemical Oxygen Demand (COD) 9 - - - . -
5. |BOD 3days at 27°C 0.5 <2.0 <3.0 <3.0 - -
6. |Total Coliform 124 <50 <500 | <5000 - =
7. |Fecal Coliform NIL - - - - -
8. |Free Ammonia BDL - . - <1.2 -
9. |BoronasB BDL = = - - 2 Max
10. |Sodium Absorption Ratio 0.8 - - - - 26 Max
11. |Cadmium as Cd BDL = - - - -
12. [Lead as Pb ND - - - - -
13. [Nickel as Ni ND - - - - -
14. |Total Chroium as Cr ND = - - - -
15. |lorn as Fe 0.17 . - - - -
16. |Zinc as Zn BDL . - - - -
17. |Copper as Cu ND - - - - -

Units: |All values are expressed in mg/l except pH, Electrical Conductivity, Total Coliform, Fecal Coliform

and Sodium Absorption Ratio.
Note: [ND-Not Detected.

Class of Water use:

Class-A: Drinking Water Source without conventional treatment but after disinfection.
Class-B: Outdoor bathing (Organised).
Class-C: Drinking water source after conventional treatment and disinfection.
Class-D: Propagation of Wild life and Fisheries.
Class-E: Irrigation, Industrial Cooling, Controlled Waste disposal.
Below Class E: Not meeting A, B, C, D and E criteria.
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SENIOR ENVIRONMENTAL SCIENTIST (FAC)

Senior Environmental Scientist
T.S. Pollution Control Board,
Zonal Laboratory Hyderabad Zone

WARANGAL-506 001.
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Tolangano State

TELANGANA STATE POLLUTION CONTROL BOARD
ZONAL LABORATORY: HYDERABAD ZONE

————— H.No : 1-8-269, Balasamudram, Warangal — 506001
@i}ggﬁﬁf ISO-9001 & OHSAS-18001 Certified Laboratory

Certiﬁcate’_s No:- Q-180211 & 180204-S

ANALYSIS REPORT

Sample Code

: ZLWGL20-123226

Sample description

: [Complaint filed by Residents of Rejerla Village, Sathupalli, Against
M/s. SCCL, JVR OC-I & II, Expansion, Sathupalli, Khammam Dist.

Date of Collection

:108.12.2020

Date of submission

:110.12.2020

Sample Collected & Sample
submitted by

: (Zonal Laboratory, Warangal.

Point of Sample

: [123226-Soil sample collected from Jeenugupalli Cheruvu, Rejerla,
Sathupalli, Khammam Dist.

Results Standards as per CRIT and TCLP
Parameter (s) 123226 Standar;llswalswpgrmsecshze(c)lluée —1II of
Colour Brown -
State Solid -
pH (5) 6.8 12,5 (tagardons
Electrical Conductivity ps/cm (1:5) 126 -
TCLP Copper (mg/l) BDL 25
TCLP Zinc (img/l) 0.34 250
TCLP Cadmium (mg/l) ND 1.0
TCLP Lead (mg/l) BDL 5.0
TCLP Nickel (mg/1) BDL 20
TCLP Total Chromium (mg/l) BDL 5.0
TCLP Arsenic (mg/l) ND 5.0
TCLP Mercury (mg/l) ND 0.2

NOTE: Results related to sample as received.

ND-Not Detected.

BDL-Below Detectable Limit.

LT

Senior Environmental Scientist (FAQO)

Senior Environmental Scientist
T.S. Pollution Control Board,
Zonal Laboratory Hyderabad Zone
WARANGAL-506 001.




TELANGANA STATE POLLUTION CONTROL BOARD
S ZONAL LABORATORY: HYDERABAD ZONE
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—————— H.No : 1-8-269, Balasamudram, Warangal — 506001

‘m‘ggﬁm ISO-9001 & OHSAS-18001 Certified Laboratory
Certificate’s No:- Q-180211 & 180204-S

ANALYSIS REPORT

Sample Code :ZLWGL20-123227

Sample description : M/s. SCCL, JVR OC-I & II, Expansion,
Sathupalli, Khammam Dist.

Date of Collection :109.12.2020

Date of submission :110.12.2020

Sample Collected & Sample | : [Zonal Laboratory, Warangal.
submitted by

Point of Sample : [123227-Soil sample collected from Kistaram Cheruvu, Kistaram,
Sathupalli, Khammam Dist.

Results Standards as per CRIT and TCLP
Parameter (s) 123227 Standal'I(_is‘;]IswpIe{rUISecshz(egluGle —1II of
Colour Light Brown -
State Semi Solid -
pH (135 738 »12.5 (Hagardous)
Electrical Conductivity ps/cm (1:5) 213 -
TCLP Copper (mg/l) BDL 25
TCLP Zinc (mg/l) 0.11 250
TCLP Cadmium (mg/1) ND 1.0
TCLP Lead (mg/l) BDL 5.0
TCLP Nickel (mg/l) 0.3 20
TCLP Total Chromium (mg/i) ND 5.0
TCLP Arsenic (mg/l) ND 5.0
TCLP Mercury (mg/l) ND 0.2

NOTE: Results related to sample as received.

BDL-Below Detectable Limit.
ND-Not Detected.

R

Senior Environmental Scientist (FAC)

Senior Environmental Scientist
T.3. Pollution Control Board,
Zonal Laboratory Hyderabad Zone
WAHAI'\IGAL-SOG 001.
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TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL LABORATORY: HYDERABAD ZONE

——
dSwonem mfﬂo

————— H.No : 1-8-269, Balasamudram, Warangal — 506001
|

‘ggﬁf ISO-9001 & OHSAS-18001 Certified Laboratory
Certificate’s No:- Q-180211 & 180204-S

Ambient Level Noise Monitoring Report

Name of the Noise Source : Complaint filed by Sri Banothu Nandhu Naik and Others
Residents of NTR Nagar, against M/s. SCCL, JVR OC-I & 11,
Expansion, Sathupalli, Khammam Dist.

Date of Monitoring: 07.12.2020

Time of Monitoring: 03:42 pm to 04:20 pm (Day time)

Report No. ZLWGL20-123228

Samples Collected & Sri. P. Narsimha

Submitted by : Assistant Scientist, Zonal laboratory, Warangal.

Instrument make: 3M Sound Scanner USA Model No.: SE40110501

Observed
Monitoring location Noise Level
dB(A) Leq
(*) Back ground noise level conducted at Residence of Sti Racharla Mohan Rao, 55.00

S/o Vishwanatham, H.No. 13-167, NTR Nagar, Sathupalli, Khammam Dist.
(03:42 pm to 03:49 pm).

(**) Noise level conducted at Residence of Sri Racharla Mohan Rao, S/o 56.11
Vishwanatham, H.No. 13-167, NTR Nagar, Sathupalli, Khammam Dist.
(03:50 pm to 04:20 pm).

Actual ambient sound pressure levels are calculated as per the formula :
L pressure = 10.log(10 pw Lp/10 - 10 pw background Lp/10)
The reported values are calculated as per the above formula.

*Standards: National Ambient Air Quality Standards in respect of Noise, [(Schedule [IT) (Rule 3)] of E
(P), Act, 1986.

Note: All values are corrected to back ground noise.

Ambient Noise Standards* Schedule-ITI (Rule-3) of E(P) Act, 1986.

Area Category of Area / Zone Day time dB(A) Leq Night time dB(A) Leq
Code

A Industrial area 75 70

B Commercial area 65 55

C Residential area 55 45

D Silence Zone 50 40

I. Day time shall mean from 6.00 am to 10.00 pm.
2. Night time shall mean from 10.00 pm to 6.00 am.

Note: (*) Back ground Noise levels (Ambient Noise level) are measured during Blasting was
not in operation.
(**) Noise levels (Ambient Noise level) are measured during Blasting was in operation.

RO

Senior Environmental Scientist (FAC)

Senior Environmental Scientist
T.S. Pollution Control Board,
Zonal Laboratory Hyderabad Zone
WARANGAL-506 001.




TELANGANA STATE POLLUTION CONTROL BOARD
ZONAL LABORATORY: HYDERABAD ZONE
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Telongana State

———— F.No : 1-8-269, Balasamudram, Warangal — 50600
—_—

T 4 ISO-9001 & OHSAS-18001 Certified Laboratory
Certificate’s No:- Q-180211 & 180204-S

Ambient Level Noise Monitoring Report
Name of the Noise Source :

M/s. SCCL, JVR OC & 11, Expansion,
Sathupalli, Khammam Dist.
09.12.2020

Time of Monitoring: 03:17 pm to 04:00 pm (Day time)

ate of Monitoring:
Report No. ZLWGL20-123229
Samples Collected & Sri. P. Narsimha
Submitted by : Assistant Scientist, Zonal laboratory, Warangal.
Instrument male: 3M Sound Scanner USA | Model No.: SE40110501

Observed
Noise Level

Monitoring location

(*) Back ground noise level conducted at terrace of Project office.
(03:17 pm to 03:22 pm).

(**) Noise level conducted at terrace of Project office.

(03:30 pm to 04:00 pm).

Actual ambient sound pressure levels are calculated as per the formula ;

L pressure = 10.0og(10 pwLp/10 - 10 pw background Lp/10)
The reported values are caleuluted as per the above formula,

*Standards: Nationa] Ambient Air Quality Standards in respect of Noise, [(Schedule II) (Rule 3)] of E
(P), Act, 1986.

Note: All values are corrected to b

ack ground noise.

Ambient Noise Standards* Schedule-IIT (Rule-3) of E(P) Act, 1986.

Night time dB(A) Leq
70

Category of Area / Zone

Day time shall mean from 6.00 am to 10.00 pm.
2. Night time shall mean from 10.00 pm to 6.00 am,

Note: (*)  Back ground Noise levels (Ambient Nojse level) are measured during Blasting was
! : g g
not i operation,
(**) Noise levels (Ambient Nojse level) are measured during Blasting was in o eration.

Ko —_

Senior Environmental Scientist (FAC)

Senior Environmenta] Scientist
T.8. Pollution Control Board,
Zonal Laboratory Hyderabad Zone
V\/ARANGAL-505 001.

Day time dB(A) Leq

75
65
55
50
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ANNEXURE- VI

F.No. 23-77/2018-IA (1lI)
Government of India
Ministry of Environment, Forest & Climate Change
Impact Assessment Division
Indira ParyavaranBhawan,
Jorbagh Road. N Delhi -3
Email: lk.bokolia@nic.in Tel: 01124695301

Dated: 1% February, 2021

The Director (Planning & Projects)

M/s The Singareni Collieries Company Ltd (SCCL),
Kothagudam Collieries (PO)

Bhadradri- 507101 (Telangana)

Email: gm_env@scclmines.com, env_crp@scclmines.com

Sub: Jalagam Vengal Rao Opencast - I Expansion Project of annual production of 2.50
MTPA to 5.00 MTPA in an ML area 544.81 ha. of M/s The Singareni Collieries
Company Limited, located at Village Ayyagaripeta, Mandal Sathupalli, District
Khammam (Telangana) - For Environment Clearance - reg.

Sir,

This has reference to your online proposal No 1A/TG/CMIN/152625/2017 dated 7" July,

2020 for grant Environment Clearance in terms of the provisions of the Environment Impact

Assessment (EIA) Notification, 2006 under the Environment (Protection) Act, 1986 for Jalagam

Vengal Rao Opencast - | Expansion Project of annual production of 2.50 MTPA to 5.00 MTPA in

an ML area 544.81 ha. of M/s The Singareni Collieries Company Limited, located at Village

Ayyagaripeta, Mandal Sathupalli, District Khammam (Telangana).

The project/activity is covered under category ‘A’ of item | (a) ‘Mining of Minerals’ the
Schedule to the E1A Notification, 2006

2. The proposal was considered by the Expert Appraisal Committee (EAC) in the Ministry
involving violation of EIA Notification, 2006 for Thermal & Coal Mining Sector in its 35"
meeting held on 6-7 August, 2020 and in 36™ meeting held on 21-22 September, 2020.The details
of the project, as per the documents submitted by the project proponent, and also as informed
during the meeting, are reported to be as under:-

(i) Latitude and Longitude of the project: - Latitudes: 17°11°28.4” to 17°12'42.87" (North)
Longitudes:80°46°44.99” to 80°49°26.53” (East)Survey of India Topo sheet: 65 C/16

(i)  Tthe Project is not located in the Critically Polluted Area (CPA) as per CEPI Index of CPCB

(iii) Cost of the project: Rs. 106.76 Crores

(iv) Employment generated / to be generated: 8§16 (Permanent - 416 and temporary - 400)

(v) Benefits of the project :- To meet the coal requirements of thermal power plants of

Telangana State.
Page 1 of 19
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(vi) The project is of Expansion of capacity from 2.50 MTPA to 5.00 MTPA

(vii) Certified Compliance Report of Regional office of the MoEF has been submitted vide its
Letter No. EP/12.1/583/AP/1 778, dated 11th Nov, 2019.

(viii) The ToR letter was issued vide letter N0.23-77/2018-IA(IIT) Dt. 08th August, 2019 under
violation category.

(ix) Date of approval of mine plans and mine closure plan, Status & date : 17.11.2014 , Mine
Plan & Mine Closure Plan approved by MoC, Gol Vide Lr.No. 1301 6/2/2006-CA-1I.

(x)  Date of Board’s approval: 10th July, 2013. Approved vide minute No. 513:5.20

(xi) Date of Ground Water Clearance and surface water approval: 06th July, 2007 vide Letter
No.13019/Hg.11(1)/06. Ground Water Clearance for JVR OC Mine (1&I1 Expansion) of 10
Mt was applied vide Lr. No. KGM /ENV /405 /2019 /149, dated 7th November, 2019.

(xii) Existing Ground water level in (M) Pre-Monsoon : From 3.48 To 11.85 (Depth from
surface) Post Monsoon : From 2.62 To 10.15 (Depth from surface).

(xiii) There is no river / Nallaha flowing near or adjacent to the proposed mine.

(xiv) Details of Mine Lease : JVR OCP-] Mining Lease for 383.05 ha: Date of entering into
original lease deed: 23rd Mar. 2005’ Date of expiry of original lease deed: 22nd Mar. 2025.
JVR OCP-1 Expansion Mining Lease for 136.50 ha: Date of entering into original lease
deed: 10th Nov, 2008: Date of expiry of original lease deed : 9th Nov,2028

(xv) Technical Details

a. Geological Reserve: Total Geological Reserves: 57.83 million tonnes; Mineable
reserve: 50.90 million tonnes: Extractable Reserves:50.90 million tonnes; Percent
(%) of extraction: 88.00 %:

b. Range of ground water level Pre monsoon: 348 mto 11.85m (Depth from surface)
Post monsoon :2.62mto 10.15 m (Depth from surface)

c. Total estimated water requirement 1306 mj/day

d. Details of intersecting ground water leve] 26.356 m

(xvi) Details of Deposits: Depth of the ore body: 25 to 150 m; Grade of ore : G9 and GI3;
Stripping ratio : | :3.32

(xvii) Method of mining: Mechanized opencast method.

(xviii) Life of mine: 1 year from 2019-20

(xix) Ambient air quality seasonal data has been documented: From March 2018 to May 2018
(Summer season) and the results are within the prescribed limits.

(xx) Monitoring report of earlier EC from MoEF Regional Office has been obtained, in case the
proposal is for expansion: Certificate No. F.No EP/12.1/583/AP/1778, dated 11th
November, 2019.

(xxi) Details of O.B. : External OB dumps: Present; No of OB dumps: One; Area (in ha) :130.39;
Height: 90 m above Ground Level; Quantity (in M.Cu.am) : 38.49: Year of back filling : 1;
No. of OB dumps reclaimed : 1 : Garland drains and settlement facility for runoff has been
created. Run-off water from OB dumps is being let out into nearby tanks for agriculture
purpose through settling ponds.

(xxii) Details of Internal Dumps : Number of internal dumps: One: Area (ha) : 143.60; Height: 60
m: Quantity (in MCum) :126.03

(xxiii) Utilization potential of wastes:
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(xxiv) Details of final Mine Voids: Area (ha): 164.86 ; Depth

o  Within the mines: Overburden will be dumped in the earmarked dumping areas and
top soil will be spread on the dumps and plantation will be raised.
o Outside mines: Nil
Efforts made by proponent Nurseries are established and native species are raised
and planted on the OB dumps.

:150m

(xxv) Details of Quarry : Total Quarry area (ha): 371.02 ; Back filled quarry area that shall be
reclaimed with plantation:143.60; A void of 164.86 ha at a depth of 150 m is proposed to be
converted into a water body

(xxvi) Green belt created in ha. :318.90

(xxvii) Details of Land usage

Pre-mining

S.No. Description Land (ha)
] Forest land 380.52
2 Agricultural land 101.93
3 Waste land 52.36
4 Other land 10.00
Total 544.81
Post- Mining .
l.and Use (ha)
S. - Public/
No. Description Plantation Water Other Total
body
Use
1 External OB dump 112.37 - - 112.37
2(a) Excavation (Backfilled area) |[143.60 - - 143.60
2(b) Excavation (Void area) - 164.86 - 164.86
2(c) Safe zone including Drains 46.39 34.19 80.58
3 Service buildings,
CHP & sub-station - 18.14 18.14
4 Road diversion - - 15.26 15.26
5 Colony/township - - 10.0 10.0
TOTAL 302.36 164.86 77.59 544.81
Core Area (Present Land Use)
Description Forest land Non Feapest Total
land
: Excavation Area(Including Drains etc.) 355.14 15.88 371.02
External dump yard - 130.39 130.39
Service buildings, CHP & sub-station 15.96 2.18 18.14
Road diversion 9.42 5.84 15.26
Colony/township (To be Acquired) - 10.00 10.00
Total Land 380.52 164.29 544 .81
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(xxviii)Details of Forest issues
o Total forest area involved (in ha) for mining lease  380.52: Total broken forest
area: 380.52
o Extent of forest land in the project (including safety zone and all types of forest
land) (in ha) 380.52
o Balance forest land for which Stage-1 FC is not available (give area in Ha : Nijl
o Status of Forest Clearance and extent of forest land diverted in ha. Total forest area
of 380.52 ha was diverted.
* 244.02 ha vide Lr.N0.8-129/2003-FC dt.02-02-2005
* 136.50 ha vide Lr.No.8-56/2008-FC dt.03-07-2012.

(xxix) No National Park. eco-sensitive Zones lies within 10 km radius.

(xxx) A Wildlife Conservation & Mitigation Plan for Schedule-[ species has been prepared for an
amount of Rs. 2.57 Crores. Wildlife Conservation plan is yet to be approved by CWLW
wherein PP has submitted budget for Rs. 2.57 Crores.

(xxxi) Costs of the.project : Total capital Cost: ¥106.76 Crores; Cost of Production: ¥ 554 per
Tonne: Sale Price: 21851 per Tonne; CSR cost: As per Companies Act, 2013 and Companies
(Corporate Social Responsibility Policy) Rules - 2014, SCCL is spending 2% of its average
annual net profit calculated in accordance with the provisions of Section 198 of the Act
made during three immediately preceding financial years in pursuance of its CSR policy on
CSR activities each financial year. In addition. an amount of Rs. 84.31 crores (from February
2016 — April 2019) was deposited with District Collector, Bhadradri Kothagudem, as
District Mineral Fund (DMF) for taking up CSR works: R&R Cost: Nil; Cost for
implementing EMP Capital: ¥ 9.50 Crores: Recurring: ¥ 2.87 Crores per Annum

(xxxii) Details of villages/habitation in mine lease area: Inside the lease : Nil: Surrender by lease:
Nil; Extent of cropland acquired/ being acquired in ha. : 101.93

(xxxiii)Details of transportation of coal: In pit Dumpers; Surface to siding: Conveyor; Siding to
loading: From JVR OC -1 Exp. to RCHP by Road and from there to end users by Rail.
Quantity being transported by Road/Rail/conveyer /ropeway: 5 Mtpa: Proposed change in
transportation means if any, give details: Proposed to change the road transport from the
project to end users by rail mode.

(xxxiv)Details of reclamation: Reclaimed external OB dump in ha : 112.37; Internal Dump in ha :
143.60: Green belt in ha: 46.39: Density of the tree plantation (in no.): 2500 per hectare;
Void (ha) at a depth of (m) proposed to.be converted into water body : 164.86 ha at a depth
of 150 m: Other in ha (such as excavation area along ML boundary, along roads and
infrastructure, embankment area and in township located outside the lease etc..

(xxxv) Legal Issues : As per the ToR, State Govt/SPCB has to take action against the Project
Proponent under the Provisions of the E(P) Act. 1986. State Govt. directed SPCB to take
action in this regard. Action from SPCB is awaited.

4, The Expert Appraisal Committee in its 36™ meeting held on 2% -22™ September, 2020
has recommended the proposal for grant of Environment Clearance. Based on the
recommendations of the EAC. the Ministry of Environment, Forest and Climate Change hereby

accords Environment Clearance to the proposal of JalagamVengal Rao Opencast - I Expansion
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Project of annual production of 2.50 MTPA to 5.00 MTPA in area of 544.81 ha at Village
Ayyagaripeta. Mandal Sathupalli, District Khammam (Telangana) by M/s The Singareni Collieries
Company Limited, under the provisions of Environment Impact Assessment Notification. 2006

and

subsequent amendments/circulars thereto subject to the compliance of the following terms &

conditions / specific conditions for environment safeguards: -

()

(i)

(iii)

(iv)

EAC recommended for an amount of Rs 2667.00 lakhs towards Remediation plan and
Natural and Community Resource Augmentation plan to be spent within a span of three
years. The details of Remediation plan, Natural resource Augmentation plan and Community
Resource Augmentation plan with budgetary provision are mention below:

Total budgetary provision with respect to Remediation plan and Natural & Community
Resource Augmentation plan is Rs. 2667.00 lakhs. Therefore, project proponent shall be
required to submit a bank guarantee of an amount of Rs. 2667.00 lakhs towards Remediation
plan and Natural and Community Resource Augmentation plan with the SPCB prior to the
grant of EC.

Remediation plan shall be completed in 3 years whereas bank guarantee shall be for 5 years.
The bank guarantee will be released after successful implementation of the remediation plan
and Natural and Community Resource Augmentation Plan, and after the recommendation by

regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory
Authority.

Approval/permission of the CGWA/SGWA shall be obtained before drawing ground water
for the project activities, if applicable. State Pollution Control Board (SPCB) concerned shall
not issue Consent to Operate (CTO) till the project proponent obtains such permission.

Wild life Conservation plan as approved by the Competent Authority shall be implemented.

The Environmental Clearance will not be operational till such time the Project Proponent
complies with all the statutory requirements and judgment of Hon’ble Supreme Court dated
the 2nd August 2017 in Writ Petition (Civil) No. 114 of 2014 in the matter of Common
Cause versus Union of India and Ors.

Remediation plan along with budgetary provision

S. | Com | Reme | Descrip | Locations Rate | Total | Total | Year | Year | Year
N | pone | diatio | tion in Rs. | Qty. | Cost |1 11 111
0. | nt n ' (Rs.) | (Rs.) | (Rs.) | (Rs.)
Propo
sed
I | Air Dust Laying | NTR Colony | 350,00 | 1000 | 30,00 |25.,00 | 15,00 | 10,00,
a | Envi | suppre | of 10 1,000 |m ,000 |,000 |.000 000
ronm | ssion feet cc per
ent road in lkm
the
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nearby |
village. '

I | Noise | Avenu | Plantatio | I. Satupalli 1,000 | 4.900 | 75.00 | 25,00 !25,00 |25.00
‘b [Envi |e n of | 2. Rejarla + .000 .000 000 {000
' ronm | Plantat | total 3. Cheruku- 1,00.

ent jon /| 4900 -palli 000
and | Plantat | No.s 4. Kothuru per ha
Ecol | ion native 5. Kommugude
ogy plants at | m
Rs.1000 6. Kistaram
per 7. Mine
sapling, boundary
includin
g
mainten
ance for
3 years
and 35
ha of
block
plantatio
n around
mine
boundar
y.
2 | Wate | Constr | Construc | 1. Sathupalli | 2,55, | 100 2,77, 195,00 | 95.00 | 87,00.
a ir uction | tion of | 2. Kistaram 000 + | + 00.00 | .000 ,000 | 000
Envir | and RWH- 3. Cherukupa [ 2.00, |11 0
on annual | 100 No. 11 000
ment | maint |sand |1 | 4, Rejarla
enanc | No.s of | 5. Kommugu
e of | roof top dem
100 rain
Nos. water
Rain harvestin
Water | g facility
Harve | (includin
sting |g  raw
strucl | material,
ures in | labour,
nearb | construct
y ion and
villag | maintena
Page 6 of 19




es nce for
one
year)
2 Constr | Lumpsu | 1. Kistramche | LS LS 2.00, | 70,00 | 70,00 | 60,00,
b uction {m (LS) ruvu. 00,00 | .000 |.,000 | 000
of cost 2. Jaganathpu 0
check | includin ramcheruvu
dams | g 3. Kothuruche
and Material ruvu
creati | s, labour, | 4. Jeenugupall
on of | construct i (New
new ion and Tank)
water | maintena
tanks | nce for
one year
2 Suppl | RO 1. Vengalraon | 9000 | I3 1,17, |40,00 | 40,00 {37.00,
c y of | plants of | agar 00 00,00 | ,000 |.000 |000
potabl | 1000 2. Kistaram 0
e litres 3. Kakarlpalli
water | capacity 4. Lingapalle
in with m
surrou | installati |5. Rejarla (2
nding | on and 3 No.s)
villag | years 6. Ayyagaripe
es. maintena ta
nce 7. NTR Nagar
8. Kothuru
9. Dwaraka
Nagar
10. Gourigude -
m
11. Cherukupal
li (R&R
center)
12, Virat Nagar
Total (Rs.) 7,19, |2,55, |245, |2,19,0
00,00 { 00,00 | 00,00 | 0,000
0 0 0
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Natural Resource Augmentation plan with budeetary provision
o p o r)

S.
No

Compo
nent

Descript
ion

Locations

Year Year

II

(Rs.)

111
(Rs.)

1b

lc

Natural
Resoure
e
Augme
ntation
Plan

Providin
g | KW
Capacity
Solar
Lighting
system
(includes
panels,
inverters,
wiring.
structure,
connecto
Is.
Junction
boxes,
etc.)

I. Sathup
alli

2. Kistar
am

3. Rejarl

4. Ayyag
aripeta

5. Komm
ugudem

30,00, | 30,00,

000

000

Solar
water
pump
sets of 5
HP
capacity
for
agricultu
re

i (includin

g panels.
inverters,
wiring,

structure, |

connecto
rs,
junction
boxes.
ete.

|.Kistara
m
2.Rejarla
3.Kothuru
4.Kommu
gudem

L)

1.30,0 | 1,30,0
0,000 |0.000

Providin
g Bio

Sathupalli
town

5,00,0 [3,00,0
| 00

00
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U

of toilets in
Public | Sathupall
Sanitati | i town.
on
Total (Rs) 5,06,0 | 1.76,0 | 1,65.0 | 1.65,0
0,000 | 0,000 |0.000 ;0,000
Community Resource Augmentation plan with budgetary provision
S. | Com | Activi | Description | Locations Rate | Total | Total | Year | Year | Year
n | pone |ty Qty. | Cost |1 1I 111
o | nt Propo (Rs.)
sed
1 | Com | Devel | Construction | 1. Kistara 1,00, {3 3,00, | 1,00, | 1,00, | 1.00,
a | muni |opme | of CC Roads | 2. Rejarla 00,00 00,00 | 00,00 | 00,0 | 00,0
ty nt of | and drains (2 | 3. Kothuru |0 0 0 00 00
Reso | Infrast | km in each
urce | ructur | village) and
| Aug e bore wells.
fment Construction | 1. Rejarla 50.00 {2 1,00, |40.00 |{30.0 |30.0
_Eation of Godown | 2. Kothuru .000 00,00 |,000 0,00 | 0,00
' Plan for  storage 0 0 0
b of the
agriculture
products
(Dimensions
20 m x 8 m
X 6m)
Repair of | V.M.Banjar | LS LS 5,67, | 2,00, |2.00, | 1,67,
road and | to sathupalli 00,00 | 00,00 | 00.0 | 00,0
1 road oW (20 0 0 00 |00
¢ | widening as | km) and
i requested in | widening of
the  Public | y-junction
Hearing. near
Kistaram
village
Construction | 1. Kistaram | 75,00 | 3 2,25, | 75,00 | 75.0 | 75,0
of 2. Rejarla ,000 00,00 |.000 |0,00 |0,00
! Community 3. Kothuru 0 0 0
d halls / '
Community
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health
| centres (300
Sq. m. each)

Land for | Sathupalli 25,00 | 8 2,00, |2.00, |- -
dump yard ,000 00,00 | 00,00
(about 8 0 0

acres) used

for treatment

i of solid - :
waste for ;‘
; generation |
3 of compost.
If Developmen | 1. Sathupa | LS 2 50.00 | 20,00 |20.0 | 10,0
t of New [T town ,000 .000 0.00 |0.00
i Urban park | 2. Kothuru 0 0
Total (Rs) 14,42 | 6.35, | 4,25, | 3,82,
,00,0 | 00.00 | 00,0 {00,0
00 0 00 00
Summary
: e Estimated cost
Sl. No. | Description (Rs. in Laklis)
1 Remediation Plan 719
2 Natural Resources Augmentation Plan 506
3 Community Resources Augmentation Plan 1442
Total ' 2667

(vii)

(viii)

(ix)

(x)

Fund allocation for Corporate Environment Responsibility (CER) as per OM of 1st May,
2018 i.e 1.05 crore in this case may now be considered as fund allocated on cominitment
made during public consultation process for incorporating in EIA-EMP for deliberation of
EAC and item-wise details along with time bound action plan shall be prepared and
submitted to the Ministry’s Regional Office.

Effective dust suppression system shall be adopted at the transportation site and in the other
parts of the mining lease to arrest the fugitive dust emission.

Project proponent shall take necessary other clearances/permissions under various Acts and
Rules if any, from the respective authorities / department.

The mining lease holder shall, after ceasing mining operations, under take re-grassing the
mining area and any other area which may have been disturbed due to their mining activities
and restore the land to condition which is fit for growth of fodder. flora and fauna etc.State
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Government concerned shall ensure that mining operation shall not commence till the entire
compensation levied, if any, for illegal mining paid by the Project Proponent through their
respective Department of Mining & Geology in strict compliance of judgment of Hon’ble
Supreme Court dated the 2" August 2017 in Writ Petition (Civil) No. 114 of 2014 in the
matter of Common Cause versus Union of India and Ors.

As mine lease is valid till 22™ March 2025 and balance extractable reserve is only 1.30 Mt
therefore validity of Environment Clearance shall be upto 22" March 2025 and all activities
proposed under RP, CRA and NRA shall be completed within three years of the grant of EC.

Standard Conditions

(a)
(1)

(if)

(iii)

(iv)

(vi)

(b)
(1)

Statutory compliance

The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

The project proponent shall obtain clearance from the National Board for Wildlife. if
applicable.

The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan/Wildlife Management Plan shall be
implemented in consultation with the State Forest Department. The implementation report
shall be furnished along with the six-monthly compliance report (in case of the presence of
schedule-I species in the study area).

The project proponent shall obtain Consent to Establish/Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority.

Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid -
Waste Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016.

Air quality monitoring and preservation

Continuous ambient air quality monitoring stations as prescribed in the statue be
established in the core zone as well as in the buffer zone for monitoring of pollutants.
namely PM,, PMs s, SO, and NO,. Location of the stations shall be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive
targets in consultation with the State Pollution Control Board. Online ambient air quality
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(i)

(iii)

(iv)

(v)

(vi)

(vii)

(©)
0]

(ii)

monitoring stations may also be installed in addition to the regular monitoring stations as
per the requirement and/or in consultation with the SPCB. Monitoring of heavy metals
such as Hg. As. Ni, Cd, Cr. etc to be carried out at least once in six months.

The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the
Coal Industry Standards notified vide GSR 742 (E) dated 25™ September, 2000 and as
amended from time to time by the Central Pollution Control Board. Data on ambient air
quality and heavy metals such as Hg, As, Ni, Cd. Cr and other monitoring data shall be
regularly reported to the Ministry/Regional Office and to the CPCB/SPCB.

Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water/mist sprinkling/rain gun
etc shall be carried out in critical areas prone to air pollution (with higher values of
PMo/PMas) such as haul road, loading/unloading and transfer points. Fugitive dust
emissions from all sources shall be controlled regularly. [t shall be ensured that the
Ambient Air Quality parameters conform to the norms prescribed by the Central/State
Pollution Control Board.

The transportation of coal shall be carried out as per the provisions and route envisaged in
the approved Mining Plan or environment monitoring plan. Transportation of the coal
through the existing road passing through any village shall be avoided. In case, it is
proposed to construct a 'bypass' road, it should be so constructed so that the impact of
sound. dust and accidents could be appropriately mitigated.

Vehicular emissions shall be kept under control and regularly monitored. All the vehicles
engaged in mining and allied activities shall operate only after obtaining ‘PUC? certificate
from the authorized pollution testing centres.

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be
provided with dust suppression system. Belt-conveyors shall be fully covered to avoid air
borne dust. Side cladding all along the conveyor gantry should be made to avoid air borne
dust. Drills shall be wet operated or fitted with dust extractors.

Coal handling plant shall be operated with effective control measures w.r.t, various
environmental parameters. Environmental friendly sustainable technology should be
implemented for mitigating such parameters.

Water quality monitoring and preservation

The effluent discharge (mine waste wvater. workshop effluent) shall be monitored in terms
of the parameters notified under the Water Act. 1974 Coal [ndustry Standards vide GSR
742 (E) dared 25" September, 2000 and as amended from time to time by the Central
Pollution Control Board.

The monitoring data shall be uploaded on the company’s website and displayed at the
project site at a suitable location. The circular No.J-20012/1/2006-1A.11 (M) dated 27"
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(iii)

(iv)

™)

(vi)

(vii)

~ (viii)

(ix)

May, 2009 issued by Ministry of Environment, Forest and Climate Change shall also be
referred in this regard for its compliance.

Regular monitoring of ground water level and quality shall be carried out in and around the
mine lease area by establishing a network of existing wells and constructing new
piezometers during the mining operations. The monitoring of ground water levels shall be
carried out four times a year i.e. pre-monsoon, monsoon, post-monsoon and winter. The
ground water quality shall be monitored once a year, and the data thus collected shall be
sent regularly to MOEFCC/RO.

Monitoring of water quality upstream and downstream of water bodies shall be carried out
once in six months and record of monitoring data shall be maintained and submitted to the
Ministry of Environment, Forest and Climate Change/Regional Office.

Ground water, excluding mine water, shall not be used for mining operations. Rainwater
harvesting shall be implemented for conservation and augmentation of ground water
resources.

Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size
shall be constructed around the mine working, coal heaps & OB dumps to prevent run off
of water and flow of sediments directly into the river and water bodies. Further, dump
material shall be properly consolidated/-compacted and accumulation of water over dumps
shall be avoided by providing adequate channels for flow of silt into the drains. The drains/
ponds so constructed shall be regularly de-silted particularly before onset of monsoon and
maintained properly. Sump capacity should provide adequate retention period to allow
proper settling of silt material. The water so collected in the sump shall be utilised for dust
suppression and green belt development and other industrial use. Dimension of the
retaining wall constructed, if any, at the toe of the OB dumps within the mine to check run-
off and siltation should be based on the rainfall data. The plantation of native species to be
made between toe of the dump and adjacent field/habitation/water bodies.

Adequate groundwater recharge measures shall be taken up for augmentation of ground
water. The project authorities shall meet water requirement of nearby village(s) after due
treatment conforming to the specific requirement (standards).

Industrial waste water generated from CHP, workshop and other waste water, shall be
properly collected and treated so as to conform to the standards prescribed under the
standards prescribed under Water Act 1974 and Environment (Protection) Act. 1986 and
the Rules made there under, and as amended from time to time. Adequate ETP /STP needs
to be provided.

The water pumped out from the mine. after siltation. shall be utilized for industrial purpose
viz. watering the mine area, roads, green belt development erc. The drains shall be regularly
desilted particularly after monsoon and maintained properly.
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(x) The surface drainage plan including surface water conservation plan for the area of
influence affected by the said mining operations, considering the presence of
river/rivulet/pond/lake etc. shall be prepared and implemented by the project proponent.
The surface drainage plan and/or any diversion of natural water courses shall be as per the
approved Mining Plan/EIA/EMP report and with due approval of the concerned State/Gol
Authority. The construction of embankment to prevent any danger against inrush of surface
water into the mine should be as per the approved Mining Plan and as per the permission of
DGMS or any other authority as prescribed by the law:.

(xi)  The project proponent shall take all precautionary measures to ensure riverine/riparian
ecosystem in and around the coal mine up to a distance of 5 km. A rivarine/riparian
eccosystem conservation and management plan should be prepared and implemented in
consultation with the irrigation / water resource department in the state government.

(d) Noise and Vibration monitoring and prevention

(i) Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules,
2016 in the work environment. Workers engaged in blasting and drilling operations.
operation of HEMM. etc shall be provided with personal protective equipments (PPE) like
ear plugs/muffs in conformity with the prescribed norms and guidelines in this regard.
Adequate awareness programme for users to be conducted. Progress in usage of such
accessories to be monitored.

(ii)  Controlled blasting techniques shall be practiced in order to mitigate ground vibrations, fly
rocks. noise and air blast etc., as per the guidelines prescribed by the DGMS. The noise
level survey shall be carried out as per the prescribed guidelines to assess noise exposure of
the workmen at vulnerable points in the mine premises. and report in this regard shall be
submitted to the Ministry/RQ on six-monthly basis.

(e) Mining Plan

(i) Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and
subordinate legislations made there-under as applicable.

(i) Mining shall be carried out as per the approved mining plan(including Mine Closure Plan)
abiding by mining laws related to coal mining and the relevant circulars issued by
Directorate General Mines Safety (DGMS).

(iii)  No mining shall be carried out in forest land without obtaining Forestry Clearance as per
Forest (Conservation) Act, i980.

(iv) Efforts should be made to reduce energy and fuel consumption by conservation. efficiency
improvements and use of renewable energy.

(f) Land reclamation
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(i)

(i)

(iii)

(iv)

V)

(vi)

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey
shall be carried out at least once in three years for monitoring land use pattern and report in
1:50,000 scale or as notified by Ministry of Environment, Forest and Climate
Change(MOEFCC) from time to time shall be submitted to MOEFCC/Regional Office
(RO).

The final mine void depth should preferably be as per the approved Mine Closure Plan, and
in case it exceeds 40 m, adequate engineering interventions shall be provided for
sustenance of aquatic life therein. The remaining area shall be backfilled and covered with
thick and alive top soil. Post-mining land be rendered usable for agricultural/forestry
purposes and shall be diverted. Further action will be treated as specified in the guidelines
for Preparation of Mine Closure Plan issued by the Ministry of Coal dated 27" August,
2009 and subsequent amendments.

The entire excavated area, backfilling, external OB dumping (including top soil) and
afforestation plan shall be in conformity with the “during mining”/’post mining” land-use
pattern, which is an integral part of the approved Mining Plan and the EIA/EMP submitted
to this Ministry. Progressive compliance status vis-a-vis the post mining land use pattern
shall be submitted to the MOEFCC/RO.

Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as
per provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification
issued vide SO 2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts
shall be made to utilize gypsum generated from Flue Gas Desulfurization (FGD), if any,
along with fly ash for external dump of overburden, backfilling of mines. Compliance
report shall be submitted to Regional Office of MOEF&CC, CPCB and SPCB.

Further, it may be ensured that as per the time schedule specified in mine closure plan it
should remain live till the point of utilization. The topsoil shall temporarily be stored at
earmarked site(s) only and shall not be kept unutilized. The top soil shall be used for land
reclamation and plantation purposes. Active OB dumps shall be stabilised with native grass
species to prevent erosion and surface run off. The other overburden dumps shall be
vegetated with native flora species. The excavated area shall be backfilled and afforested in
line with the approved Mine Closure Plan. Monitoring and management of rehabilitated
areas shall continue until the vegetation becomes self-sustaining. Compliance status shall
be submitted to the Ministry of Environment, Forest and Climate Change/ Regional Office.

The project proponent shall make necessary alternative arrangements, if grazing land is
involved in core zone, in consultation with the State government to provide alternate areas
for livestock grazing, if any. In this context, the project proponent shall implement the
directions of Hon'ble Supreme Court with regard to acquiring grazing land.

Green Belt
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(i)

(i)

(h)
(i)

(i)

(iii)

(iv)

)

(1)

@

The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangered/endemic flora/fauna. if any, spotted/reported in
the study arca. The Action plan in this regard, if any. shall be prepared and implemented in
consultation with the State Forest and Wildlife Department.

Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all
along the mine lease area as soon as possible. The green belt comprising a mix of native
species (endemic species should be given priority) shall be developed all along the major
approach/ coal transportation roads.

Public hearing and Human health issues

Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and
monitored weekly. The report on the same shall be submitted to this ministry & it’s RO on
six-monthly basis. '

The project proponent shall undertake occupational health survey for initial and periodical
medical examination of the personnel engaged in the project and maintain records
accordingly as per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides
regular periodic health check-up. 20% of the personnel identified from workforce engaged
in active mining operations shall be subjected to health check-up for occupational diseases
and hearing impairment, if any. as amended time to time.

Personnel (including outsourced employees) working in core zone shall wear protective
respiratory devices and shall also be provided with adequate training and information on
safety and health aspects.

Implementation of the action plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the action plan
submitted with budgetary provisions during the public hearing. Land oustees shall be
compensated as per the norms laid down in the R&R policy of the company/State
Government/Central Government, as applicable.

The project proponent shall follow the mitigation measures provided in this Ministry’s OM
No.Z-11013/5712014-1A11 (M) dated 29" October, 2014. titled ‘Impact of mining
activities on habitations-issues related to the mining projects wherein habitations and
villages are the part of mine lease areas or habitations and villages are surrounded by the
mine lease area’.

Corporate Environment Responsibility

The company shall have a well laid down environmental policy duly approve by the Board
of Directors. The environmental policy should prescribe for standard operating procedures
to have proper checks and Dbalances and to bring into focus any
infringements/deviation/violation of the environmental/forest/wildlife norms/conditions.
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(iv)

(V)

(1)

(i)

(iii)

@

The company shall have defined system of reporting infringements/deviation/violation of
the environmental/forest/wildlife norms/conditions and/or shareholders/stake holders.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly
to the head of the organization.

Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent
authority. The year wise funds earmarked for environmental protection measures shall be
kept in separate account and not to be diverted for any other purpose. Year wise progress of
implementation of action plan shall be reported to the Ministry/Regional Office along with
the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.-

Miscellaneous

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days and in addition this shall also be
displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant

offices of the Government who in turn has to display the same for 30 days from the date of
receipt.

The project proponent shall upload the status of compliance of the stipulated environment

clearance conditions, including results of monitored data on their website and update the same

(iv)

The project proponent shall monitor the criteria pollutants level namely; PM;o. SOa. NOx

(ambient levels) or critical sectoral parameters, indicated for the projects and display the same at a
convenient location for disclosure to the public and put on the website of the company.

(v)

(vi)

The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment.
Forest and Climate Change at environment clearance portal.

The project proponent shall follow the mitigation measures provided in this Ministry’s OM
No.Z-11013/5712014-IA.11 (M) dated 29" October, 2014, titled ‘Impact of mining
activities on habitations-issues related to the mining projects wherein habitations and
villages are the part of mine lease areas or habitations and villages are surrounded by the
mine lease area’.
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(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)
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The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules. 1986, as amended subsequently and put on the website of
the company.

The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report. commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change.

Concealing factual data or submission of false/fabricated data may result in revocation of

this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional
Office by furnishing the requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act. 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Trans-bouridary Movement) Rules, 2016 and the Public Liability
[nsurance Act, 1991 along with their amendments and Rules and any other orders passed
by the Hon'ble Supreme Court of India / High Courts and any other Court of Law relating
to the subject matter.

The proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report and also that during presentation to the EAC. All the commitments made
on the issues raised during public hearing shall also be implemented in letter and spirit.

The proponent shall obtain all necessary clearances/approvals that may be required before
the start of the project. The Ministry or any other competent authority may stipulate any
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further condition for environmental protection. The Ministry or any other competent
authority may stipulate any further condition for environmental protection.

Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

The coal company/project proponent shall be liable to pay the compensation against the
illegal mining, if any, and as raised by the respective State Governments at any point of
time, in terms of the orders dated 2™ August, 2017 of Hon’ble Supreme Courl in WP
(Civil) No.114/2014 in the matter of ‘Common Cause Vs Union of India & others.

The concerned State Government shall ensure no mining operations to commence till the
entire compensation for illegal mining, if any. is paid by the project proponent through
their respective Department of Mining & Geology, in strict compliance of the judgment of
Hon’ble Supreme Court.

This environmental clearance shall not be operational till such time the project proponent
complies with the above said judgment of Hon’ble Supreme Court, as applicable. and other

statutory requirements. d\f’ /

(Lalit Bokolia)
Director

Copy to: -

1.

2

£

The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

. The APPCF, Regional office (EZ), Ministry of Environment. Forest and Climate Change,

1"&2" Floor, Handloom Export Promotion Council, Cathedral Garden Road, Nungambakkam,
Chennai - 34 (Tamil Nadu)

. The Secretary, Department of Environment & Forests, Government of Telangana
. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Curzon Road

Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi

. The Chairman, Central Pollution Control Board, CBD-cum-Office Complex. East Arjun Nagar,

Delhi - 32

. The Chairman, Telangana State Pollution Control Board, Paryavaran Bhawan. A-3 Industrial

Estate, Sanatnagar, Hyderabad - 38

7. The District Collector, Khammam, Government of Telangana

. Monitoring File/Guard File/Record File 9. PARIVESH Portal

(Lalit Bokolia)
Director
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TELANGANA STATE POLLUTION CONTROL BOARD

3o
TELANGANA Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
Phones : 040-23887500 Fax: 040 - 23887519
A\ 4
BY REGD. POST WITH ACK. DUE
: ,
Order No. MHB-19/TSPCB/U-I/TF/2021— [,%2.)/— Dt.22.02.2021

M/s Singareni Collieries Company Limited, Jalagam Vengal Rao Open Cast (JVR

OC) Coal Mining Project, Sathupalli area, Khammam District — Water (Prevention

v S and Control of Pollution) Amendment Act, 1988 - Air (Prevention and Control of
~e '\\Pollution) Amendment Act, 1987 - DIRECTIONS - ISSUED — Reg.

O.A. No. 174 of 2020 in Hon’ble NGT, Chennai

Complaints filed by residents of Rejerla (V), Sathupalli (M), Khammam
District.

Inspection of your industry by the Board officials on 07.12.2020 to
- 09.12.2020.

Hearing held on 06.02.2021 at Board office.
5K 3K 3k

1. WHEREAS, Singareni Collieries Company Ltd is having two coal mines projects in the
name of Jalagam Vengal Rao Open Cast - I Expansion (JVR OC -I Expansion) and
Jalagam Vengal Rao Open Cast -II (JVR OC-II) Coal Projects located in Sathupallj,
Khammam District.

3. WHEREAS, the Board has received complaints from residents of Rejerla (V), Sathupalli
(M), Khammam District regarding air, water and noise pollution due to Singareni mines.

4. WHEREAS, 0.A. No. 174 of 2020 was filed before Hon’ble NGT, Chennai against your
open cast (JVR OC) Coal Mining Project, Sathupalli area, Khammam District regarding
sound, air and soil pollution caused due to operation of Open Cast Coal Mining activity.

5. WHEREAS, the Board has received complaints on 21.05.2020 & 30.05.2020 alleging that
your industry is discharging the mine discharge water into the Jenugupalli Cheruvu and
causing pollution problem to the surrounding environment.

6. WHEREAS, the Board officials inspected your industry on 30.05.2020 and following
observations were made:

I.  The canal which is connecting the JVR OC - I to Jinugupalli cheruvu is in wet
condition which is showing that industry is discharged the mine discharge water
into the Jinugupalli cheruvu and some quantity of water is also observed in the
tank.

ii. Water from JVR OC-I F4 sump is partly pumping to Kistaram cheruvu after

mixing of lime (in pipeline).
% iii. Water from JVR OC - I sump is pumping to adjacent JVR OC-II sump. The
/ industry representative informed that presently, JVR OC-II sump is using for
/ storage of mine discharge water and the Same water is using for sprinkling
\(—3 purpose to arrest dust emissions.
% - iv.  The soil in the Jinugupalli cheruvu is in orange/ golden yellow colour.

V. This office officials’ directed the industry to stop discharging the mine discharge
water outside the industry and also within the industry premises immediately.
Vi, During inspection, water and soil samples were collected from following locations
and submitted to Zonal Laboratory, Warangal for analysis:
° Soil & water samples collected from mine sump within mine area of JVR OC-I
open cast coal mine project.
° Soil & water samples collected from drain within the mine area of JVR OC-1.
e JVR OC-1 mine F4 sump Soil & water samples collected before discharging
into drain leading to Kistaram-cheruvu.
e JVROC-1 mine Soil & water samples collected from stagnated water in
earthen tank(near CHP) connected to Kistaram Cheruvu.



e  Soil & water samples collected from Kistaram Cheruvu .
e Soil & water samples collected from Jenugupally cheruvu.
° Soil & water samples collected from drain leading to Jenugupally cheruvu.

Complainants allegations & requests are as follows:

e They informed that the industry has discharged the water into Jenugupalli
cheruvu. <

e They also informed that the industry has stopped the discharge of mine
discharge water into the Jenugupalli cheruvu after the inspection of the
Tahsildar, Sathupally(M).

e They requested Singareni to allow water from mines to Jeenugupalli Cheruvu
after proper treatment only for irrigation purpose.

Vii. As per the Analysis reports of the soil and water samples collected on
01.05.2020, the values of pH, TDS, Iron, Sulphate and COD values are exceeding
the Boards prescribed standards. The details are furnished as below:

S. No. Date of Sample description Parameter
collection exceeded
1 01.05.2020 | Water sample collected from settling ponds of over pH, TDS

burden bench of JVR OC-1I Open Cast Coal mine
discharge water.,

2 01.05.2020 | Mine water sample collected from mine sump pH, TDS, Iron
within mine area of JVR OC-I Open Cast Coal mine
project.

3 01.05.2020 | Soil sample collected from Jilugupalli cheruvy, pH
Rejerla.

4 01.05.2020 | Soil sample collected from stagnated water from pH
old NTR canal connected to Jilugupalli cheruvu.

5 01.05.2020 | Soil sample collected from settling ponds of pH

overburden bench of JVR OC-II Open Cast coal

. mine discharge water.
6 01.05.2020 | Soil sample collected from mine sump within mine pH
area of JVR OC-II Open cast coal mine project
7 01.05.2020 | Water sample (rain  water collected from pH, Electrical
Jinugupalli cheruvu, Rejerla, conductivity
8 01.05.2020 | Stagnated rain water sample collected from old pH
NTR canal connected to Jinugupalli cheruvu.
S 01.05.2020 | Ground water sample collected from Bore well Sulphates, COD
L located in Vemula Prasad poultry form.

viii.  AS. Zonal Laboratory, Warangal & AEE.I, AES & AS of RO-Kothagudem have inspected
and conducted monitoring of the JVR Open Cast Coal mining projects (I & II) from
07.12.2020 to 09.12.2020. The details are submitted as below: :

= Singareni Collieries Company Ltd is having two coal mines projects in the name of
Jalagam Vengal Rao Open Cast - I Expansion (JVR OC -I Expansion) and Jalagam
Vengal Rao Open Cast -II (JVR OC-II) Coal Projects located in Sathupalli,
Khammam District.

* JVR OC -I Expansion was started in 2005 & 2007 with mining capacity of 2.5 Million
TPA (Peak production) in mine lease area of 547.08 Ha. (including Forest land of

® Subsequently they increased the production from 2.5 Million TPA to 5 Million TPA as
per the coal demand to meet power requirement by the State Government for
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ing to as coa ave exhaustedf"The\/ may close
4R OC- 1 is near! ] .
.;\2 mine by March 2021 as per the information of the singarent
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-£0 from the TSPCB. CFO is valid upto 31.10.2022.

a) The industry is pumping mine water from mine to earthen ponds for sett\mge‘ené
utilized for water sprinkling, domestic purpose. The excess mir\e \.giab o
discharged into nearby water tanks / streams and the same are utilized DY

garmers for their irrigation purpose:
b) The industry has provided separate earthen ponds (ZNos.) for JVR oc-1 & JVR
oc-IL

c) ThAe industry provided yehicular servicing units in some mine areas and provided
treatment systems to treat the wastewater.

d) Domestic effluents are discharged into individual septic tanks in the mine area
and office puildings.

Air poiiution sources and its control measures: o .
a) Excavation, drilling & biasting-and loading & vehicular movement within the mine
area. Fugitive dust emissions are generated during these operations.

b) The industry is carrying water sprinkling / spraying at dust generating sources
and on haul roads through mobile water tankers O control fugitive dust
emissions.

c) The industry has provided water spraying system at coal loading pbunkers, coal
transfer points in the mines and coal crusher.

Blasting operations: The industry reported that they adopted control blasting technique
using delay detonators, nonels o reduce the fly rock, vibrations g noise O the
surroundings.

7. During the inspection; following observations were made :

i, The industry has stopped the discharge of mine water from JVR oc-1 and earthen
ponds and drainagé system for the discharge of mine water is empty and dry.
presently, they aré discharging mine water from JVR 0OC-I1 mine into earthen ponds
and then to Kistaram tank and chilla vagu through earthen drain. The industry

reported that they are carrying neutralization of the mineé water with lime before its
discharge. But, there is no provision | system was provided for lime dosing as
observed during inspection. water samples of mine dischargé water were collected
during inspection.

ii. The industry is carrying water sprinkling | spraying at dust generating sources and
on haul roads through mobile water tankers to control fugitive dust emissions.

iii. ‘The industry has provided water spraying system at coal loading bunkers, coal
transfer points in the mines and coal crusher.

iv. During blasting operations, noise monitoring Was conducted in NTR Nagar oOf
07.12.2020 (3.15 PM to 3.30 pM) and at PO office, in the premises of Singareni O
09.12.2020 (3.20 PM to 3.40 pM). No noise and vibrations were sensed in NT!
Nagar. In NTR Nagar colony, the complainant and others have informed that sound

due to blasting operations are not sensing presentiy due to mine location was shifte
far away from their colony i.e. NTR Nagar.

y. But, noise and vibrations were sensed in Jalagam vengal Rao Nagar and this may !
due to mine area is nearer to this place.

vi. House cracks were observed in complainant house and also other surroundi
houses. This may be due to type of construction and also continuous exposes
vibrations due to blasting operations. The residential houses are affecting in form
cracks to walls of the houses. The industry has to carry the study in surround

areas and provide proper compensation to the affected peoples to renovate tl



vii. No dust emissions were observed in NTR Nagar.

viii. The Zonal Laboratory has conducted AAQ and Noise monitoring, collected water
samples from Bore wells in NTR Nagar and Jalagam Vengal Rao Nagar and also mine
discharge water from JVR OC-II. The reports are enclosed.

ix. During inspection, the complainant and others of NTR Nagar were contacted and they
expressed as below:

a. They informed that sounds due to blasting operations are not sensing presently
due to mine location was shifted far away from their colony i.e. NTR Nagar.

b. Earlier, they suffered from blasting operations thereby their houses were
affected badly and requested for compensation to repair their houses by
Singareni.

C. They also requested the Singareni to construct new houses in place of existing
houses as their houses are damaged due to blasting operations since long
period.

d. They also suffered from dust pollution during blasting operations and vehicular

movement,

They requested to spend CSR funds for their habitation and surrounding villages.

They requested to establish full-fledged hospital in their area.

They requested to provide employment in Singareni.

They requested to provide mineral water plants in their colonies and surrounding

villages.

SQ e

WHEREAS, the Board has reviewed the status in the Task Force Committee meeting held
on 06.02.2021. Your industry representative and complainant attended the meeting.

The Committee noted that, complaints were received from residents of Rejerla (V),
Sathupalli (M), Khammam District regarding air, water and noise pollution due to
Singareni mines and O.A. No. 174 of 2020 was filed by Sri Banothu Nandu Nayak before
Hon’ble NGT, Chennai against the industry regarding sound, air and soil pollution
caused due to operation of Open Cast Coal Mining activity. Complaints were also
received alleging that industry is discharging the mine discharge water into the
Jenugupalli Cheruvu and causing pollution problem to the surrounding environment.

The Complainant informed that your industry is causing air and water into pollution in
the surrounding areas and further informed that blasting operations were being carried
out, thus causing noise pollution and causing damage to the nearby houses. The
industry is discharging the untreated mine water into the nearby water bodies which re
acidic in nature.

The Committee noted that, your industry was discharging excess mine water into
nearby water tanks / streams and the same are utilized by the farmers for their
irrigation purpose, Fugitive dust emissions are generated during the operations, noise
and vibrations were sensed in Jalagam Vengal Rao Nagar and this may be due to mine
area.

The Regional Officer, Khammam informed that, they received complaints regarding
burning of bushes and observed various non-compliances and issued notice to the
industry on 14.12.2020. The industry was carrying out blastings due to which the
nearby houses are damaged. The industry was discharging the mine discharge water
into the nearby water bodies ie., without treatment due to which, the pH values of the
mine discharges were acidic in nature and are in Golden colour.

Your industry representative informed that, the unit have stopped discharging the mine
water into nearby water bddies and the mining was stopped, taken-up neutralization
with time in settling tank, regarding blasting they have taken measures.

After detailed discussion, the Committee recommended to issue certain directions to the
industry to comply with.
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9. After careful consideration of material facts of the case, the Board hereby issues
following directions to your facility:

i.  The mine shall comply with all the CFO & HWA conditions issued by the Board.

reused in the premises and €Xcess treated water shall only be discharged into
nearby water bodies,

iii. The industry shall stop open burning of the bushes and other wastes. The
industry shall carryout composting / vermin composting of the organic waste.,

iv.. The industry shall carryout limited blasting and ensure that there shall not be any
vibration to the surrounding areas.

V. The mine shall provide water meters to measure the actual water consumption
and waste water discharge and maintain a log register to record the readings.

Vi.  The mine shall construct garland drain and siltation ponds of appropriate size at
working area to arrest flow of silt and sediment. The water collected should be
utilized for watering the mine area, roads, greenbelt development etc., after
treatment.

vii.  The mine shall regularly carryout sprinkling of water at raw material loading and
at transfer points to contro| dust emissions.

Pollution) Amendment Act, 1988 and under Sec. 31 (A) of Air (Prevention and Control of
Pollution) Amendment Act, 1987.

Sd/-
MEMBER SECRETARY

To

M/s Singareni Collieries Company Limited,
Jalagam Vengal Rao Open Cast (JVR 0C)
Coal Mining Project,

Sathupalli area,

Khammam District

Copy to:

1. _The JCEE., Z.0., Hyderabad for information and necessary action.
,,//The EE, RO. Kothagudem for information and necessary action.
3. Concerned file.

// T.C.F.B.O0 //

Senior Envier Engin&ﬂ(ﬁC)

4 (UH - V)
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THELANGANA

Sample Code

Sample desenpuon

Date of Collection

TTELANGANA STATE POLLUTION CONTROL BOARD

1SO 9001:2015 (Q-18021 1R) & 150-45001:2018 (S-180204R)

L ZLWGL21- 07334 & 07335

+ M/s. Singareni Collicries Company Limited, Jalgam Vengal Rao |

1T h5.07.2021

ANNEXURE -

ZONAL LABORATORY: HYDERABAD ZONE
1.No - 1-8-269, Balasamudram, \\".’IEIIIL";!]V 506001
1SO Certified Laboratory

ANALYSIS REPORT

{

Open Cast 1&11 Expansion Project, Kommepalli (V). Sathupalli
M), Khammam District.

Date of submission

16.07.2021

Sample Collected &
Submitted by

. IAEE-1 & AES

Regional office — Kothagudam.

Point of Sample:

07334 Ground water sample collected from bore well in the premises of Sri V. V. L. Prasad
alm garden. Rejerla road, Sathupalli (M), Khammam District,

07335 ;Gmund water sample collected from bore well in the premises of Anganavadi
School, Rejeral (V). Rejerla road, Sathupalli (M), Khammam District.

Result IS 10500 : 2012
S. esu Drinking Water Standards
' No Parameters Acceptable | Permissible
|5 07334 07335 o L
% » Limit | Limit
1. | pHat25°C 724 7.28 6.5-8.3 | No Relaxation |
/ | |
2. | Total Suspended Solids 82 8 - l' - ?
3. | Total Dissolved Solids (TDS) 1494 966 500 2000
4. | Chemical Oxygen Demand 12 24 - -
5. | Total Hardness as CaCO3 540 210 200 600
6. | Oil & Grease 1.0 1.2 - -

Note:

Results related to sample as received.
BDL: Below detectable limit, ND: Not Detected.

Remarks: | Trace Metal analysis is under process.

N\ Wzl
SENIOR I%NVIR NMENTAL SCIENTIST

Senior Environmental Scientist
T.S. Pollution Control Board,
Zonal Laboratory Hyderabad Zona
WARANGAL-506 001.

Scanned with CamScanner
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Sample Code

Sample descenption

Date of Collection
Date of submission

Sample Collected &

Submitted by

TELANGANA STATE POLLLUTION CONTROL BOARD
ZONAL LARORATORY: HYDERABAD ZONE
HNo -8 S06001

'
ISO Cortified Laboratory
INO OB 2018 (Q- 18021 1R) & ISO-45001:2018 (S-180204R1)

Balasamudram, Warangal

ANALYSIS RETORT

ZLWGL21- 0732 (0 0731313

¢ IMVs. Singareni Colheries Company Limited
{Jalgam Vengal Rao Open Cast [&11 Expansion Project,
| '{\'ummcpallli (V). Sathupalli (M), Khammam [istnet
; : 115.07.2021
R 16072021
|+ AES Regional office,
l Regional office- Kothagudem

Point of Sample:

07331 : Mine discharge \\llursrnﬂ;lc.wlluh.d from shig;ut-‘."dmzn carthen tank. near
CHP connected to Kistaram cheruvu, S
07332 | : Mine discharge water sample collected from Drain connected to chillavagu.
which 1s passing through reserve forest arca.
07333  Mine discharge water sample collected from Drain before joining into Kistaram
- Cheruvu,
Sample No. o
<] - Limiting
- Parameter 07331 07332 @ 07333 Standards
No. - T
. (CFO)
Values
1. pH 7.60 6.56 | 743 5.5-8.0
| 2. [Total Suspended Solids 5 7 EN 100 mg’]
3. [Total Dissolved Solids 1263 1173 843 2100
4. [Chemical Oxygen Demand (COD) 16 16 20 | 250
5. [Biological Oxygen Demand (BOD) 4 4 6 | 30mgl
' 6. |Nitrates as NO's 2.0 6.0 90 | -
|
7. [Total Hardness 485 465 265 -
1
| |
8. |0il & grease 1.2 1.6 1.0 | 10mgl
i [
Units: All values are expressed in mg/l, except pH. ‘
Note: Results related to samples as received.

R

SENIOR ENVIRONMENTAL SCIENTIST

Senior Environmental Scientist
T.S. Pollution Control Beard,
Zona! Laboratory Hyderabad Zone

A g
WARANGAL-508 G01

Scanned with CamScanner



TELANGANA STATE POLLUTION CONTROL BOARD

;Ouf?ﬁ ZONAL LABORATORY: HYDERABAD ZONE
_L\;L‘\":,_v—-—‘-'i—_ FINo ¢ 1-8-269, Balasamudram, Warangal - 506001
W\_/ - o . ) e e o T

Sample Code

Sample descerniption

¥
.

IS(A) Certified Laboratory
ISO 9001:2015 (Q-180211R) &___IS()--!S(NH 2018 (S-180204R)

ANALYSIS REPORT
{Part)

CZLWGL21- 07336 & 07337

Lo NUs. Singareni Collieries Company Limited, Jalgam Yengal Rao Open

}\‘.‘N L& Expansion Project, Kommepalli (V), Sathupalli (M),
Khammam District.

Date of Collection

15.07.2021

Date of submission

. 116.07.2021

Sample Collected &
Submitted by

P

|

AEE-I & AES
Regional office ~ Kothagudam.

Point of Sample:

07336 Ground water sample collected from the Municipal Bore well located

in front of house of Sri

M. Laxman. /0 Venkataiah, H.No. 10-184, Main road JVR nagar, Sathupalli (M),

Khammam Dist.

0733"  Ground water sample collected from the Municipal Bore well located infront of house of Sni
MD. Muzebur Rehaman, $/0O Amed, H.No. 13-108, 8th ward NTR nagar, Sathupalli (M),
Khammam District.

1 pesalt IS 10500 : 2012
| S. | ) Drinking Water Standards
| No PRiEmplers Acceptable | Permissible
| 07336 07337 . e
5 Limit Limit
1. | pHat25°C 6.98 6.90 6585 |  No
! Relaxation
2. | Total Suspended Solids 8 6 - ; -
3. | Total Dissolved Solids (TDS) 820 950 500 2000
! 4. | Chemical Oxygen Demand 103 149 - -
5. | Total Hardness as CaCO3 a10 123 200 600
ﬁ. Oil & Grease BDL BDL - : -
| 7. | Nitrates as NO; 13 18 A5 No ‘
Relaxation
8. | Sulphate as SOy 31 52 200 400
Fluoride as I 1.2 1.2 1.0 1.5
Results related to sample as received.
Note: BDL: Below detectable limit, ND: Not Detected.
Remarks: | Trace Metal analysis is under process.

N el
SENIOR ENVIRONMENTAL SCIENTIST
Senior Environmental Scientist
T.S. Pollution Conlrol Board,
Zanal Laboratory Hyderabad Zone
WARANGAL-506 001,

Scanned with CamScanner



I - o

T TH ;N):-\V\ STATE POLLUTION CONTROL BOARD I

s Binte ONAL LABORATORY: HYDFERABAD ZONE

N s, ) . ‘

m | H.No - 18269 Balasamudram, Warangal - S0600 }
ISO Certified Laboratory - —

INO 00T 2005 (Q-IROITIR) & INO-A5001: 2018 (S-180204R)
ANALYSIS RETORT

|1 ZLWGL21-07338

|

¢ ,:\1 s. Singarem Collieries Company Limited. Jalgam Vengal
wEar > l‘dy

Sample Lode

Sample deserption

‘

;Run Open Cast 1&11 Expansion Project, Kommepalli (V)
‘ E.\nllmp:\lli (M), Khammam Distnict
£ 15072021

1‘3!_&‘ of Collection
Date of submission _ﬁ,w,,‘-l :4\ 6072021 » T ]

{

Sample Collected & : !,,\]-'l'-‘."]‘ & AES , o i

Submitted by i 1 .
2) Regional office — Kothagudam.

!
v\‘, 1 \’. ~ ! . 4 2 ’ ot
Pomt of Sample & 07338-Water sample collected from Jeenugupalh
i . .
{ cheruvu, Rejerla (V). Sathupalli (M), Khammam Dist

» Sample No. CPCB Water Quality Criteria
\(; Parameter 07338 ‘ ‘
" Class-A Class-B Class-C Class-D Class-E
Values 1
pH 6.20 6585 | 6,585 6090 6585 603 3
2. Electrical Conductvity (uS/cm) 1020 - - ] - - 2250
3. [Disloved Oxygen 4.2 26,0 >50 | 240 >4.0 -
4. Towl Suspended Solids 7 - - 4 & - -
5. Total Dissolved Solids 613 = - " : -
& IChemical Oxygen Demand (COD) 28 - - . - -
7. 1BOD 3days at 27°C 4 <0 <30 <30 s E
8. Nitrates as NO<’ 5 - -
9 |Total Hardness as CaCO; 170 < - i PR il

‘Units: All values are expressed in mg/l except pH, Electrical Conductivity.

Class of Water use:

Class-A: Drinking Water Source without conventional treatment but after disinfection.
Class-B: Outdoor bathing (Organised).

Class-C: Drinking water source after conventional treatment and disinfection.
Class-D: Propagation of wild life and Fisheries.

Class-E: Irrigation, Industrial Cooling, Controlled Waste disposal,

Below Class E: Not meeting A, B, C, D and E criteria.

SW
SENIOR ENVIRON MENTAL SCIENTIST
Senior Environmental Scientist
T.S. Pollution Control Board,
Zonal Laboratory Hyderabad Zone
WARANGAL-506 001.

Scanned with CamScanner



AN NEXURE-X

Item No.02 & 03:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 20 of 2021 (SZ)

(Through Video Conference)
IN THE MATTER OF % ‘

Oggu Srinivasa Reddy and another. ‘1 e
| ...Applicant(s)
Versus

Union of India and @rs. - sp&dent(s)
Original Aplizm ion No. 174 of 2020 (SZ) A )

Y et R e R AR s ‘

“ % Vergus
Ltg

The Singa Colle%ys Company Ltd.,
Rep. by itsa% Exectfive Officer A
Bhadradri Kothagudem %t

Telangana and r%

0 Dlstrlct

Khamm
Telanganz

Date of hearing: ;.%7 2%
CORAM:
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. DR. K. SATYAGOPAL, EXPERT MEMBER
O.A. No. 20 of 2021 (SZ)

For Applicant(s): Mr. Sravan Kumar

For Respondent(s): Mrs. Me. Saraswathy for R1
Mr. Sanjeev Kumr, Spl. Govt. Pleader

1



along with Mrs. H. Yasmeen Ali for R3

O.A. No. 174 of 2020 (SZ)

For Applicant(s): Mr. Sravan Kumar
For Respondent(s): Mrs. Me. Saraswathy for R2
Mr. Sanjeev Kumr, Spl. Govt. Pleader
along with Mrs. H. Yasmeen Ali for R1
Mr. T. Sai Krishnan through
Ms. J. Dayana for R3
Mrs. H. Yasmeen Ali for R4 & RS
ORDER
1. When the @ers came up for hearing today' through Video
, Mr. Sravan Kumar represented @ plicant in

Confe

both gﬁe ‘cases. Mrs Me Saraswathy repre s ted lst
> ,

No. i74 o 020 Mr SanJeeV Kumar Special Government

b8 4.0
eader fOr%ate of Telangana ong with MrsiuH. Yasmieen Ali

relz% nted ¢ nsel for ent 1ngf§ No %%f 2021

and IWWPOder@E}EN No. 174 ‘&fPZOQ(ié Mrégi{asmeen

Ali representec respondents 4 & S-in"0.A 174 of 2020
and Mr. T. Sai K@an through 1\! Dayana represented

3rd respondent in O.A. No. 174 of 2020.

r&\ mdent in O.A. No. 20 of 2021 and 2nd respondéﬁé O.A.

2. We have received the combined joint committee report in
respect of both the cases. The counsel appearing for the
project proponent wanted to file their objections and the

learned counsel appearing for the applicant submitted that



though the excess mining was detected by the joint committee
they have not assessed the Environmental Compensation
instead, they have directed to produce the Bank Guarantee of
a particular amount as performance guarantee for
implementing the Environment Management Plan in respect
of Mine- 1.

. It may be mentioned here that providing Bank Guarantee as
performance Guarantee for doing certain works is different
from as&gg environmental compensatuhor the violation

of exces; ining by the prOJect proponents

@ uniler such cucumstances the observatmns mé’de

com 1tteeRhat since they have already dlm.bted them to

L%é\ Only) of

N TRIBU é
remediatio? plan*and  natural" “co ity resource

‘ ? o
augmentation pl at to within "a period of three years,

further direct to pay environmental compensation will amount
to double jeopardy.

. Further, in the case of violation of doing mining without
getting further environmental clearance for the expanded

portion, they are liable to pay compensation for violation apart



from the royalty with penalty for excess mining as provided
under the respective mining rules. This aspect also has not
been considered by the committee as to whether such an
amount was imposed and realised from them.

. Though it was mentioned that in the ‘Green Belt’ is survival
rate is too good, they have not mentioned as to what is the
percentage of the survival and in case it is less than the

required percentage what are the remedial measures taken

by theg oup the same by planting moaapilgs and fill

‘he commlttee is d1rected to revisit-all th

,-.y

se aspects

'a further report in thls regard

@&'ﬁt th:e2 3rd respondent the Pollutlon Control Bo and

Eeen

the o her F?spondents have not f11ed any statements SO far

L b 4
. No. 20 of 2@@11 the 3rd

f 2020 havg\‘f(id t}éﬁounter

the mlnmg operat1on wa ";‘ in operation.

"‘

2nd re%ondent in

the t1 1;:;_
They have not ascertained the s when the transport of
coal is being done so as to ascertain as to whether the
Ambient Air Quality (AAQ) is within the prescribed limit or
not.

. The Telangana Pollution Control Board (TSPCB) as well as the

joint committee are also directed to file a further report in this



(82)

regard as well. It is also mentioned in the report of the
Telangana State Pollution Control Board (TSPCB), due to the
discharging of mine discharge water into the Jeenugurupally
Tank in Rejarla Village, they found that the water quality is
acidic in nature. But they found that there is no possibility of
discharge of water from JVR OC - 1. But subsequently when
the water analyses have done the values are within the

Board’s prescribed standafds. But they have mentioned that

e to monsoon

it couli d@o dilution of ground water ‘dt

season rains and also stoppage of discharge of mi

Jgareni Colleries Company Limited. So there'was a

dire f)n giéen to the industry not to discharge mii ',n%water

_J
°uﬁter statemer@that @

h, tl'{g\ ;heywﬂl be %gxmbéﬂed to gs'(@e closure

1SSM certa‘g{ directions e;un if the '}
N TRIBV

comp’li‘ed%&d
unogle 3 i
he Water- (Prevention-and Control of Pollution),

Act 1974 and Air !geventlon andg ntrol of pollution), Act

1981. Whenever violations are found, the Telangana State

Pollution Control Board (TSPCB) is also expected to take
further action and as per the directions of the National Green
Tribunal in case of violations of conditions, the Central

Pollution Control Board (CPCB) has evolved a formula as to



(39)

how for compensation fof violations of conditions, have to be
assessed. But in spite of that the Pollution Control Board
(PCB) had not taken any steps to assess the compensation on
the basis of the directions issued by this Tribunal and also
the guidelines given by the Central Pollution Control Board
(CPCB) in this regard, though they found that they have
increased the production ‘,‘cajj‘acity beyond the permitted

capacity, which is double the quantity permitted. So they are

also directed*to file a further action taken r@ n the basis

of the obS rvatlons made apart from co- opewhg with the

ee for assessmg the env1ronmental com

directéd by this Tribunal. “

10. The cog?mlttee as well the Telangana State , Pollution

Mol Bo% (TSPCB) o 2160 directed to@scer‘M to

w]:hh% th recommenda, ons made by %ﬁhe commil

OQirected to submit the

compliance report regarding the recommendations given along

11.

with their objections to the committee report if any, regarding
the observations. Till the environmental clearance is granted
for the expanded quantity, the project proponent is directed to

not to do any mining operation exceeding the permitted limit.



They shall mine only the quantities for which permission
has been accorded as on date.

12. The  Respondents are  directed to file their
objections/further reports as directed, on or before
12.08.2021 by e-filing in the form of searchable PDF/OCR
Support PDF and not. ip the»t'Ortn of Image PDF along with
necessary hardcopies to -be.i‘)rodrlv:lc:ed as per rules and also the
other official respondents are directed to file their independent

tsggardmg the allegatlons madead complete the

L

€ Registry is d1rected to communicate this @Q to the

statemer

pleadings al SO- before the next hearlng date."
. &

n‘g*mb‘érs of the comm1ttee and also to the ab&r e,ﬁc1a1

I o e
respox deng? mcludlng the pI‘OJeCt proponent mediately
gh e %ﬂ so as t ‘tﬂ'e them to @an

it <)

14. Fo@1 erat@@%f\further repo&s;ésﬁa also Q completion
AT e

of pleadinggpp st on- 12.08 2021 '
. ‘ Sd--

.................................... J.M.
(Justice K. Ramakrishnan)

Sd/--

(Dr. K. Satyagopal)
O.A. No. 20/2021 &
O.A. No. 174 of 2020 (SZ)
12.07.2021. Sr.



